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CONTACT DETAILS 

 …. Applicant 

1 Go Green Foundation Trust 

Office at- Flat No. 612, C-Wing, Mount Kailash Apt., 
Belasis Road, Mumbai Central, Mumbai–400008 

Email ID : gogreenfoundation57@gmail.com 
Phone :  
 

2 Mr. Sayyed Mohammed Sabir Usman 

R/o: Flat No. 612, C-Wing, Mount Kailash Apt., 
Belasis Road, Mumbai Central, Mumbai–400008 

Email ID : Sayyedsabir455@gmail.com 
Phone : 9833102777 
 

 V E R S U S  

 …. Respondents 

1 Union of India - 

Ministry Of Environment, Forest and Climate Change 
Paryavaran Bhawan, CGO Complex, Lodhi Road,  

New Delhi - 110001 
Thro’ : Secretary 

Email ID : secy-moef@nic.in 
Phone : 011-24695262 
 

2 Central Ground Water Authority 

18/11, Jamnagar House, Man Singh Road 

New Delhi - 110011 
Thro’ : Member Secretary 

Email ID : cgwa@nic.in 
Phone : 011-23383561 
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3 State Level Environment Impact Assessment 

Authority- Maharashtra (SEIAA) 
15th Floor, New Administrative Building, 

Fort, Madam Kama Road, Mumbai - 400032 
Thro’ : Member Secretary 

Email ID : psec.env@maharashtra.gov.in 

Phone : 02222819517 
 

4 Maharashtra Pollution Control Board 
Head Quarter, Near Chhatrapati Shivaji Terminus 

Mumbai - 400001 
Thro’ : Member Secretary 

Email ID : ms@mpcb.gov.in 
Phone : 022-24010437 
 

5 Municipal Corporation of Greater Mumbai 
(MCGM) 

Maharashtra Forest Department, 
Kalptaru Point, 3rd Floor, Near Sion Circle, 

Opp. Cine Planet Cinema, Sion (E), 
Mumbai - 400022 

Thro’ : Municipal Commissioner 
Email ID : mc@mcgm.gov.in 

Phone : 022-22620525 
 

6 M/s. Hilton Infrastructure 

“Rubberwala House”, Dr. Nair Road, 
Opp. Agripada Police Station, Mumbai-400011 

 
Project Site Office: CTS No.207, 1/207 & 208, at 122-

138, Tardeo Division, D-Ward, 4042-46 & 4039, Shuklaji 
Street, Mumbai – 400008 

 
Thro’ : Partner / Director 

Email ID : info@rubberwala.com 
Phone :  
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DAIRY OF EVENTS 

Sr Date y-m-d Particulars 

1 2011/04/20 MCGM to Hilton Infrastructure Fire 
Protection and Fire Fighting NOC 

2 2011/05/06 MMC to Hilton Infrastructure IOD 

3 2014/08/19 MPCB to Hilton Infrastructure CTE 

4 2015/03/30 SEAC to Hilton Infrastructure EC Letter 

5 2021/08/26 MCGM to Hilton Infrastructure Fire 
Protection and Fire Fighting NOC 

6 2021/12/27 MPCB to Hilton Infrastructure CTO 
Part-1 

7 2021/09/22 SEIAA to Hilton Infrastructure EC 

Letter 

8 2024/09/06 Hilton Infrastructure to MPCB Details 

for submission of BG 

9 2025/10/11 Hilton Infrastructure to MPCB 
Application for CTO Renewal 

10 2025/10/13 Hilton Infrastructure to MPCB 
Application for CTO Renewal 

11 2025/12/26 Hilton Infrastructure to MPCB Reply of 

Scrutiny Letter 

12 2025/02/21 Submission of Half Yearly EC 

Compliance Report Colly. 
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ABBREVIATIONS 

Short Full Form 

CGWA Central Ground Water Authority 

CTE Consent to Establish 

CTO Consent to Operate 

DoE Department of Environment  

EC Environmental Clerance 

EIA Environmental Impact Assessment  

MCGM Municipal Corporation of Greater Mumbai 

MCGM Municipal Corporation of Greater Mumbai 

MMC Mumbai Municipal Corporation 

MoEFCC Ministry of Environment Forest & Climate 

Change 

MPCB Maharashtra Pollution Control Board 

OC Occupancy Certificate 

RTI Right to Information Act 

SEAC State Empact Assessment Authority 

SEIAA State Level Environment Impact Assessment 
Authority 

UoI Union of India 
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AFFIDAVIT IN REPLY OF  

RESPONDENT NO. 6  

M/S HILTON INFRASTRUCTURE 

1. I, Tabrez Shafi Ahmed Shaikh, age 48, am the Partner of 

company, and have the authority and knowledge to file 

this affidavit for and on behalf of the Respondent No. 

6 – ‘M/s. Hilton Infrastructure’ industry (hereafter 

referred to as “Respondent / PP”), which I hereby do 

on solemn affidavit and oath. 

2. The Respondent states that this is MHADA 

redevelopment project, where earlier tenants get the 

free accommodation in the new project in rehab wings 

and PP gets the additional FSI for construction for free 

sale. From the sale the redevelopment is free for the 

earlier tenants.  

3. The project site is at Bilal Masjid, Sukhlalji Marg, opp. 

Chota Sonpur, off Maulana Shaukat Ali Road, Grant Road 

East, Siddharth Nagar, Girgaon, Mumbai, Maharashtra 

400008. It is highly congested and populated area of 

Mumbai. The redevelopment was done within the plot of 

about 4245 m2 with ‘total covered built-up construction 

area including FSI and non-FSI’ of about 43225 m2. 

Location https://maps.app.goo.gl/UMSSjwbyc3kwPPiU9  

Approval Type Date of 
Issue 

Valid Up 
to 

Plot Area 
m2 

Total Built-up 
Area BUA m2  

Consent to Establish  
(C to E) 

19/8/2014 18/08/2019 4,245.86  34,196.36  

Environmental 

Clearance (EC) 
30/3/2015 N/A 4,245.86  34,196.36 

Revised EC 22/09/2021 N/A 4,245.86  43,225.41 

Consent to Operate  

(C to O) (1st Part) 
27/12/2021 30/09/2022 4,245.86  

7,249.69 

(part completed)  
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Construction Phase 

4. The construction was done at site as per the conditions 

of the ‘Environmental Clearance’ of 2015 and 2021 and 

‘Consent to Establish’ of 2014. 

5. MPCB has inspected the environmental amenities 

provided and granted the ‘Consent to Operate’ 

(Part) in 2021 for the rehab portion Building Wing 

B and C. 

 The displaced tenants were hopefully and desperately 

in need to return to the completed rehab portion from 

the temporary accommodations. Hence only rehab 

portion was handed over to the earlier residents and 

occupants. 

Photo 06/10/2011 before work started at site. 

6. Respondent applied to MPCB for the ‘Consent to 

Establish’ as per the EC (Expansion) dated 22/09/2021. 

Respondent has paid the penal fees / charges as 
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per the MPCB circular and demand. If there are any 

dues or penalty, due to delay or the lapsed period, 

Respondent is willing to pay that. 

7. The PP has applied for an Occupancy Certificate (OC) for 

the completed portion. But due to complaints, pending 

litigation in NGT and the stop work Directions issued by 

MPCB 20/10/2025, with copy & specific instruction to 

MCGM, the OC has not been issued so far. 

8. MPCB Official visited site on 03/10/2025, the Visit Report 

is submitted by MPCB in its Affidavit as Annexure-VI.. 

Out of these only Point No. 10 and 12 are related to 

environment. 

MPCB Affidavit - Annexure VI 

Visit Report 03/10/2025 

Any Specific Observation: 

1. Visited to above infra-Project on 03.10.2025.  

2. PP has obtained Consent to establish form Board on 

19/0812014 for TPA-4254.86 sqm. & TBUA 

34196.36 sqm. which is valid up to 18/08/2019 

after that does not revalidate the same.  

3. As per Consent to establish PP has submitted BG of 

Rs. 5/·, 10/· & 21· lakhs which are valid up to 

18/12/2020 after that does not revalidate the same.  

4. PP has obtained EC on 30/0312015 for TBUA- 

34196.36 sqm. & TPA of 4245.86 sqm.  

5. PP has obtained revised EC on 22/03/2021 for TPA-

4245.86 sqm. & TBUA of 43225.41 sqm. As per 

revised EC PP has not obtained C to E.  

6. During visit It is observed that PP has completed 

work of rehab building having two wing's as B & C 

and handed over to tenants. Configuration of the B 

building Is 2B+G+ 13 & C-building· 2B+G+9 

however PP has completed up to 8th floor as 

Informed by PP.  

7. PP has obtained part consent to operate on 
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27/U/2021 fort BUA of 7249.69 sqm. Valid up to 

30/0912022 after that not applied for renewal of 

the same.  

8. As per part consent to operate PP has not submitted

BG of Rs. 10. 2/· lakhs & Rs. 5.956/· Lakhs.

9. PP has applied for consent to establish vide UAN No.

133581 on 20/08/2022 for TBUA-35957. 72 sqm.

Which was refused by Board on 28/0312023.

10. PP has provided STP of 60 CMD with MBBR

technology to rehab buildings & OWC for

treatment of organic waste however both are not

in operation during visit.

11. Generated Sewage connected to MCGM drainage

line & wet, dry garbage handed over to MCGM.

12. Not provided solar system, till not provided

recreational ground area at site.

13. Provided two underground tanks for the storage of

rain water however unable to g1ve details of the

same.

14. PP has completed construction of sale building.

Having two wings A·1 & A·2. having configuration of

both wings as 2b + G+ 1 UF + 2nd to 5th podium +

6th to 32 UF. Internal work Is ongoing. STP work is

in progress.

15. Given possession to 14 no. of shops in sale building

area.

16. Unable to collect the untreated sewage sample as

It Is directly connected to MCGM drainage.

17. PP shall submit architect certificate for completed

construction BUA on site. Acknowledge copy of six-

monthly EC compliance report. OC of Rehab & sale

buildings. details of rainwater harvesting on

Priority.

9. The reasons for Closure Directions mentioned are as 

follows. The reasons from 1 to 4 are non-

environmental reasons. Whereas other reasons had 

no bearing to the CTE for the construction. (Explained 

further in detail). [ Ax. A, Page 644]
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AND WHEREAS, The Board official visited your site to 

verify the compliance and reported as below - 

1. After expiry of Bank Guarantee of Rs. 10.00/- Lac +

2.00/- Lac as per Consent to Establish dated

19/08/2014, you have not revalidated the same.

2. Your application for revalidation of Consent to

Establish refused by the Board on 28/03/2023, you

have not applied / obtained consent there after and

carried out construction activity.

3. After expiry of part Consent to Operate dated

27/12/2021, not revalidated are the same.

4. As per part Consent to Operate dated 27/12/2021

you have not submitted BG of Rs. 10.00/- Lac +

2.00/- Lac + 5.956/- Lac i.e. total BG of Rs. 17.956

Lac.

5. During visit to your site on 03/10/2025, sewage

treatment plant was not in operation and untreated

sewage being disposed in MCGM drainage line.

6. OWC provided for the treatment of organic waste was

not in operation.

7. As per environment clearance conditions you have not

provide solar system, recreational ground area,

rainwater harvesting system at site.

10. Thereafter, MPCB issued Directions u/s.33A & 31A of

the Water/Air Acts dated 20/20/2015, which stated,

“Therefore, you are hereby directed to stop your ongoing

construction activity forthwith, failing which, the Board

will initiate appropriate legal action against you, which

please note.”. As can be seen from the references in

that letter, no Show Cause Notice was issued. No

personal hearing was granted. The Closure

Directions were issued ex-parte, unilaterally

without hearing Respondent. The copies of this

directions were also send to MCGM stating “You are

requested not to issue Commencement

certificate/Occupancy Certificate (OC) for the said

construction project and issue stop work for on going
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construction activity and submit action taken report.”.  

11. Respondent had handed over the possession of the 

rehab portion to its occupants, after obtaining the 

‘Consent to Operate’. All utilities with it such as lift, 

water pumping station, etc. has been handed over to 

rehab occupants. However, as a handholding exercise, 

when it was realised that they cannot manage them, the 

expenses for the agency are still being borne and paid 

by the Respondent. It shows that PP has all the 

intensions to provide the STP, OWC and all amenities. 

12. Respondent is under obligation and duty bound to 

provide everything as stipulated in the EC and CTE. The 

Respondent as a responsible PP will comply and 

provide all environmental features, along with the 

completion of the project. However, the project is not 

yet complete and is under construction. The construction 

activity on site is going on. The available on-site meagre 

space is being used for storing the construction material 

and on-going construction activity. Further, these 

features if constructed now, will get damaged and/or 

stolen during the construction. These features can also 

obstruct the movement of the vehicle, manpower and 

on-site working.  

13. The Respondent states that everything will be provided 

i.e. tree plantation, rainwater harvesting system, solar 

panels, LED lighting, clear passage for vehicle 

movement, without cutting corners. STP and OWC has 

been already provided for the rehab building which 

is occupied. There will be separate additional STP for 

the sale portion of wings. The operation of these 

amenities will be responsibility of the “occupants” by 
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provisions of the Act. However, as stated above, till 

complete handover is done, the agency is being paid by 

the PP. 

14. Sewage Treatment Plant (STP): The earlier tenants

now accommodated in the rehab buildings B & C, used

to discard everything through WC toilets. As such STP

gets clogged, jam and overburdened with unexpected

material. The “occupants” are now adopting to the new

better environment with do’s & don’ts in this new set-

up. After recommissioning of the STP now it is

performing well. The current treated wastewater report

is enclosed.[ Ax. B, Page 646]

15. All the remaining features that need space and

can obstruct the construction activity cannot be 

done in the limited space until the project 

construction activity is over. When the project is 

complete and Respondent approaches for the ‘Consent 

to Operate’ for the entire duly completed project, it 

would be ensured by the PP and MPCB that all features, 

amenities and environmental safeguards are provided on 

site as stipulated without any shortcut. PP is unable to 

do any work at site due to MPCB’s stop-work directions. 

16. The Respondent states that they have applied to MPCB 

and urged again and again to reinspect the site and 

issue the ‘Consent to Establish’ and revoke the stop-

work order. The letters written to MPCB are 

enclosed collectively. [ Ax. C, Page 647]

17. After submitting all documents and complying with all

issues raised, the MPCB officials are saying that as the

OA 40/2025 is pending in the NGT, they are unable to

further process the CTE and revoke the stop work order.
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The Respondent urged that no stay order or status quo 

order has been issued by the Hon’ble National Green 

Tribunal in its any of the Daily Orders. As such keeping 

the application for CTE and decision on revocation of stop 

work order shall be desisting from MPCB’s official duty 

and function. This will amount to reading the embargo 

from Hon’ble Tribunal which doesn’t exist. The 

Respondent further urged to revisit the site and inspect 

the compliance by visit to office of MPCB SRO on 

17/04/2026. The MPCB officials have assured that as 

soon as Field Officer resumes on Monday, the visit shall 

be done soon. 

18. CURRENT STATUS AT SITE:

a. Rehab Buildings: The PP has completed the Wing

B and C and handed them over to tenants. MPCB

has granted ‘Consent to Operate’ for that.
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b. Sale Buildings: Wing A1 and A2 construction is 

complete, and now internal work is ongoing.  

▪ Possession has been given to earlier tenant 

shops – 14 nos. in the sale building area. 

c. Based on these non-compliances, the MPCB issued 

Directions dated 20/10/2025 under Section 33A of 

the Water Act, 1974, and Section 31A of the Air Act, 

1981, directing the PP to stop ongoing construction 

activities forthwith. 

 Accordingly, PP stopped the construction 

work at site from 20/10/2025. 

d. Copies of the direction were also sent to MCGM, 

requesting them not to issue a Commencement 

Certificate or Occupancy Certificate (OC) and to 

issue a stop work order for the ongoing construction 

activity. As such all the work at site has stopped. 

e. PP has complied with all the observations of the 

MPCB in the stop work Directions dated 20/20/2025. 

PRELIMINERY OBJECTIONS TO OA 

19. This OA is premature. The construction at site is not 

complete. The Respondent will complete all work as 

stipulated in EC and CTE. Environmental scenario at 

site now, is much better than what it was before. 

It will be fully improved as per EC and CTE when the 

project is complete. 

20. There is no ‘substantial question related to environment’ 

resulting from the allegations made, as the project is still 

under construction.  
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21. The plural issues are bundled in one application and this

is expressly prohibited as per Rule 14.

22. The reliefs sought are non-consequential in nature and

are not to address the alleged violations or remediate the

environment.

PERMISSIONS OBTAINED 

23. The project is under MHADA Redevelopment Scheme of 

the old buildings that were sans any environmental 

amenities. The occupants were to be rehabilitated in the 

same place/plot. The Respondent has obtained various 

permissions from time to time as mentioned in the 

Index, enclosed collectively. [ Ax. D, Page 651]

24. Respondent has obtained ‘Consent to Establish’,

‘Environmental Clearance’, revised EC and ‘Consent to

Operate’ for the completed rehab project.

25. Respondent has applied for renewal of ‘Consent to 

Establish’ as per revised. Respondent has paid the 

penal fees as per MPCB’s Circular for the delay. 

Respondent has given the BG. Respondent is ready and 

willing to pay the penal fees if any as per rules. [ Ax. 

E, Page 702]

PRELIMINARY SUBMISSIONS 

26. I say that the present Original Application is

misconceived, speculative, and devoid of any

technical or scientific foundation, and deserves to be

dismissed at the threshold.

27. I deny each and every allegation, contention, inference,

and averment made in the Application except those

expressly admitted herein.
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28. The Applicant has failed to place on record any Joint 

Committee Report, inspection report, 

environmental sampling data, or expert 

assessment, which is a mandatory prerequisite for 

invoking the jurisdiction of this Hon’ble Tribunal for 

Environmental Damage Compensation or demolition. 

29. The Application seeks to convert planning, consent-

renewal, and regulatory issues into alleged 

environmental violations, which is impermissible in 

law. 

PARA-WISE REPLY 

Para 1 to 3 

Admitted to the extent of description only. Jurisdictional 

averments are denied insofar as inconsistent with law. 

Para 4 (Substantial Questions of Law & Facts) 

Denied. The questions framed are hypothetical and do not 

arise from any proven environmental damage. 

Paras 5.1 to 5.4 

Denied. The Applicants’ self-proclaimed status does not 

dispense with the burden of proof. No locus exists without 

demonstrable environmental harm. 

Paras 5.5 to 5.10 (EC 2015 & EC 2021 alleged ex-post 

facto nature) 

Denied. The Environmental Clearance dated 30.03.2015 was 

granted after due appraisal. Allegations of deliberate 

avoidance or collusion are bald and reckless. Both these EC 

have reached finality after 90 days appeal period is over. 

There was no challenge filed against these ECs. 
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Paras 5.11 to 5.15 (RERA construction reports) 

Denied. RERA percentage completion certificates are 

statutory disclosures and cannot be treated as proof of 

illegal construction or environmental violation. 

Paras 5.16 to 5.20 (Expansion EC & CTO-I) 

Denied. CTO-I was granted for completed built-up area. No 

evidence is produced to show operation of remaining 

structures without CTO. The CTO (Part) is not challenged in 

appeal and can’t be challenged now. The “occupants” have 

occupied the building and taken over the possession of the 

buildings complete in all respect, including the responsibility 

of the amenities and utilities such as lift, water supply 

pumphouse, overhead tanks and ground storage tanks, STP, 

OWC, etc. 

Even then, the Respondent is giving full financial support and 

bearing the cost of the agency and the staff employed. 

Paras 6.1 to 6.3 (CTE / CTO gaps) 

Denied. Mere lapse of consent does not automatically 

establish environmental damage. No proof of polluting 

activity is placed on record. 

Paras 6.4 to 6.6 (EDC & penalties) 

Denied. Environmental Damage Compensation has been 

mechanically calculated without any damage assessment, 

baseline data, or causal nexus. 

Paras 6.7 to 6.17 (RG, STP, OWC, RWH, Solar, Trees, 

CGWA) 
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MAHARASHTRA POLLUTION CONTROL BOARD 
Phone (022)- 25505928 - Kalpataru Point, 2 nd floor, Sion-

Fax (022)- 25505926 Matunga Scheme Road No. 8, Opp. Cine 
M.41JA.RMilrTRA 

Planet Cinema, Near Sian Circle, Sian (E), 
Email romumbai@m{2cb. gov. in ~ Mumbai - 400 022 ~ 

Visit At : htt[!://mncb.f!ov.in ~r; . . "Your·Semce 1s our Duty,, 

No: MPCB/ROI S 01., <)S\o'J-0 Oro '2 Date: - 2..0/10/2025 

To, 
M/s. Hilton Infrastructure. 
CCTS No.207, 1/207,208 of Tardeo Div. 
Ward No. 0-4042-46 and 4039 0 ward, 
Situated at 122-138, Shuklaji Street, Mumbai 400008. 

Sub: Directions under section 33A of the Water (Prevention & Control of 
Pollution) Act 1974 & under Section 31A of the Air (Prevention & 
Control of Po.Uution)Act 1981 . 

Ref: 1. Consent to establish granted by Board dated 19/08/2014 which was valid 
up to 18/08/2019. 

2. Environmental Clearance obtained on 30/03/2015 & revise Environmental 
Clearance obtained on 22/09/2021 . 

3. Refusal of application f6r ~evalidation of consent to establish vide UAN No. 
133581 on 28/03/2023. 

4. Part consent to operate granted on 27/12/2021 which was valid upto 
30/09/2022. 

AND WHEREAS, it is obligatory on your part to obtain Consent to Establish to your 

activity u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 197 4 and U/s 21 of the 

Air (Prevention & Control of Pollution) Act. 1981 before commissioning of the project and 

consent to operate before occupation of the building . 

AND WHEREAS, The Board official visited your site to verify the compliance and 

reported as below -

1. After expiry of Bank Guarant4e ·of Rs. 10.00/- lac + 2.001- lac as per Consent to 

Establish dated 19/08/2014, you have not revalidated the same. 

2. Your application for revalidation of Consent to Establish refused by the Board on 

28/03/2023, you have not applied I obtained consent there after and carried out 

construction activity. 

3. After expiry of part Consent to Operate dated 27/12/2021 , not revalidated are the 

same. 

4. As per part Consent to Operate dated 27/12/2021 you have not submitted BG of 

Rs. 10.00/- lac+ 2.00/-lac + 5.956/-lac i.e. total BG of Rs. 17.956 lac. 
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5. During visit to your site on 03/10/2025, sewage treatment plant was not in operation 

and untreated sewage being disposed in MCGM drainage tine. 

6. OWC provided for the treatment of organic waste was not in operation. 

7. As per environment clearance conditiOt;lS you have not provide solar system, 
. . ~ 

recreational ground area, rain water har-Vesting system at site. 

AND WHEREAS, after examining all the reports and records available with this office, 

I have concluded that you are knowingly and willfully violating the provisions of the Water 

(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 

1981 . 

Therefore, you are hereby directed to stop your ongoing construction activity forthwith, 

failing which, the Board will initiate appropriate legal action against you, which please note. 

This direction is issued with the approval of a competent authority of the Board. 

FOR .& \'ON THE B~L~ OF MPC BOARD 

\~~\\~ 

Copy submitted for information to: 
1) The Member Secretary, MPC Board, Mumbai 
2) Regional Officer (BMW), MPC Board, Mumbai 

Copy to:-

(Sujit Dholam) 
Regional Officer, Mumbai 

1. The Deputy Chief Engineer (Building and Proposal)- City New Municipal 
Building, C. S. No. 355/B, Bhagwar Walmiki Chowk, Vidyalavihar Marg, Opp. 
Hanuman Mandir, Antop Hill, Wadala (East), Mumbai 
(dyche01bpcity.dp@mcgm.gov.in ), 

2. Assistant Commissioner, .. 
"0" Ward Municipal Office Building, Joba\nputra Compound, 
Nana Chowk, Grant Road (W), Mumbai - 400007 . (ac.d@mcgm.gov.in) 

3. Designated Officer I Ex. Engineer. D Ward, Mumbai. 

- You are requested not to issue Commencement certificate/Occupancy 

Certificate (OC) for the said construction project and issue stop work for on 
going construction activity and submit action taken report. 

Copy to Sub-Regional Officer (Mumbai-1), M.P.C. Board. - He is directed to serve copy of 
direction to industry & concern, take necessary follow-up towards compliance of the direction 
& submit Action taken report. 

' . , 

2 
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MUNICIPAL CORPORATION OF GREATER MUMBAI 
MUMBAI FIRE BRIGADE 

  Office of the Dy. Chief Fire Officer (R-I), Byculla – Regional Command Centre, 
Byculla Fire Station, Bapurao Jagtap Marg, Byculla (West), Mumbai-400008. 

Telephone No. – 022-23076111/2/3, 022-23001393/4/5 & Fax No. 24153027. 

SUB: Fire Safety Compliance of the stipulated Fire Protection & Fire Fighting 
Safety requirements for the Part Occupation of High-rise Residential 
and portion of Commercial building i.e. Sale Building & Rehab 
Building and to use & occupy part portion the said buildings on 
property bearing C.S. No.- 1/207, 207 & 208 of Tardeo Division, Ward 
No. D-402,46 & 4039 (D-Ward) situated at 122-138 Shuklaji Street, 
Mumbai – 400008. 

REF: i) Online proposal No.-EB/5814/D/A-CFO/1/New 
-------------------------------------------------------------------------------------- 

M/S. SHAIKH & ASSOCIATES (LICENSED SURVEYOUR) 

In this case, please refer to the N.O.C. stipulating Fire Protection & Fire 
Fighting requirements issued by this department vide No.- FB/HR/City/128, dated 
20/04/2011 for the proposed construction of High-rise Residential cum Commercial 
building having two level basements beyond building line (which is common for 
rehab & sale wing) + ground + 1st to 6th parking floors + 7th podium floor + 8th to 
50th upper residential floors with total height of 187.80 mtrs. from general ground 
level up to terrace level. 

Further, please refer to the N.O.C. stipulating Fire protection & Firefighting 
requirements issued by this department vide no. FB/HR/City/610 dated 
04/05/2013 for the proposed construction of High-rise Residential cum Commercial 
building with sale and rehab wing the two-level basements is common for both the 
wings. The Sale building having two level basements (common for Sale & Rehab 
building) + ground floor + mezzanine floor + 1st to 4th podium floor, thereafter the 
building is divided into two wings i.e., Wing ‘A’ & ‘B’, both wings are having 5th to 16th 
+ part 17th upper residential floors with total height of 58.15 mtrs. from general 
ground level up to terrace level. The Rehab building comprising of two wings i.e., 
Wing ‘C’ & ‘D’ having two level basements (common for Sale & Rehab building) Wing 
‘C’ comprise of ground floor + 1st to 12th upper residential floors with total height of 
38.00 mtrs. from general ground level up to terrace level & Wing ‘D’ comprise of 
ground floor + 1st to 8th (part) upper commercial floors with total height of 30.90 mtrs. 
from general ground level up to terrace level 

Further, please refer to the N.O.C. stipulating Fire protection & 
Firefighting requirements issued by this department vide online no. 
EB/5814/D/A/CFO/1/Amend dated 09/02/2021 for the proposed construction of 
High-rise Residential & Commercial building comprising of two building i.e., Sale 
Building & Rehab Building, Sale Building i.e., Wing A building comprising of two 
wings i.e. Wing-A1 & Wing-A2 having 02 level basements (-8.30 mtrs.) common for 
Rehab & Sale building + ground  & 1st floor for commercial + 2nd to 5th podium parking 
floors + 6th to 22nd upper residential floors with total height of 69.95 mtrs. from 
general ground level up to terrace level. Rehab building comprising of Wing B & Wing 
C. High rise Residential Wing-B is having 02 level basements (-8.30 mtrs.) common 
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for Rehab & Sale building + part stilt & part ground floor 1st to 13th upper residential 
floors with total height of 40.90 mtrs. from general ground level up to terrace level 
and High-rise Commercial Wing C building having 02 level basements (-8.30 mtrs.) 
common for Rehab & Sale building + part stilt & part ground floor 1st to 9th upper 
commercial floors with total height of 38.30 mtrs. from general ground level up to 
terrace level 

Now, licensed surveyor vide his uploaded letter has informed about the 
completion of civil construction work of the said High-rise Residential & Commercial 
building i.e., Sale & Rehab building, Sale building i.e., Wing A comprising of wings, 
Wing A-1 & Wing A-2 having ground floor for 03 nos. of N.R. & 08 nos. of lower N.R. 
and 1st floor for 08 nos. of Upper level N.R., Rehab building comprising of two wings 
i.e. Wing B & Wing C, Wing B having part stilt & part ground + 1st to 13th upper 
residential floors with total height of 40.90 mtrs. from general ground level up to 
terrace level and Wing C having part stilt & part ground + 1st to 8th upper commercial 
floors with total height of 34.40 mtrs. from general ground level up to terrace level, 
& requested for compliance of the fire safety requirements stipulated vide above 
referred N.O.C.s issued by this department for part occupation certificate for the 
firefighting installation point of view. 

      On receipt of letter from the licensed surveyor, Senior Officer of this 
department visited & inspected the site on 17/8/2021 to verify & to ensure the 
compliance of stipulated Fire Protection & Fire-fighting requirements by this 
department vide above referred N.O.C.’s. During the inspection at the site, it was 
observed that party has complied with installation of the Fire-fighting System such 
as Wet-riser cum Down-comer System, Automatic Sprinkler system, Fire pump, 
Jockey pump, Sprinkler pump, Jockey pump to the Sprinkler, Manual Call Points 
of the Fire Alarm System, Smoke Detection system, P.A. System etc. All these Fire-
fighting System installations were tested & all the Fire-fighting System installations 
were found in good working condition at the time of inspection. Portable Fire 
Extinguishers were found installed at the conspicuous place & same were found in 
good working condition at the time of inspection. (Photos& videos of the provided 
fire-fighting & protection system is uploaded herewith). 

The party has been provided underground water tank and Overhead 
water tank as per the requirement letter of CFO’s department. However, License 
Surveyor is requested to verify the capacity of water storage tanks. Electrical duct 
found sealed at each floor level and alternate source of electric supply was provided 
from separate electrical substation. 

      In this case License Surveyor has uploaded letter about full C.C for the 
construction of building for entire work of Rehab wings B & C & for Wing A-1 & A-
2 up to 1st parking floor as per approved plan as per Letter No- EB/5814/D/A, 
Dated 22/10/20214 & further extended up to 12th floor level of wing A-1 & A-
2 ,Dated 11.5.2021 

The Party has also uploaded following Documents: - 
1) FORM-A Certificate of Licensed Agency i.e., M/s – Shrihari Electric Corporation.

(Lic. No.-MFS-LA/2020/RF-359 & MFS-LA/2020/RD-320) for installation,
commissioning& maintaining of the said new fixed fire-fighting system
installations and further to keep in good functioning condition.
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2) The party has also uploaded Structural Stability Certificate from Mr. S.H. Jain
of M/s – Struct Bombay Consultants., Structural Engineer (Lic. No. STR/J/21)
dated 01/01/21.

3) The Party has also uploaded FORM A Certificate for F.R.D.s installed/provided
in the building from M/s – Newera Industries (Lic No.- MFS-LA/RP-03) dated
20/03/21.

4) The party has uploaded Lift Test certificate from Lift Inspector PWD about
working condition of passenger & fire lifts

5) The party has uploaded electrical test certificate from M/S V.M. Electrical
Contractor (Lic. No. 23201) dated 13/08/21 & also provided alternate electric 
supply from separate substation of BEST & uploaded letter about fire Meter no- 
T190733 for Wing A & T200012 for Wing B & C from BEST. 

6) Checklist of licensed surveyor Mr. Shaikh of Shaikh & Associates and Checklist
of Government approved Licensing Agencies M/s – Shrihari Electric Corporation

7) The Architect has also submitted fresh gross built-up area certificate wherein
there is no change in gross built-up area dated 17/06/2021.

8) Undertaking for providing & maintaining all the fire-safety active measures in
good working condition from the Govt. approved Licensed agency & maintaining
all fire safety passive measures such as, escape routes, etc. as per the norms,
all the time in future & completing all the works pending if any as per the
approval, before actual occupation of the said building.
As per above referred N.O.C.s party has provided under ground water storage
tank, overhead water storage tank. In the said building Refuge area is
provided on 8th floor of Wing B & Wing C.

In view of above this Fire Safety Compliance of the stipulated Fire 
Protection & Fire Fighting Safety requirements is issued for the part Occupation 
of High-rise Residential & Commercial building i.e. Wing A comprising of two 

wings i.e. Wing A-1 having ground floor for 03 nos. of N.R. & Wing A-2 having 
08 nos. of lower N.R. and 1st floor for 08 nos. of Upper level N.R. only & Rehab 
building comprising of two wings i.e. full occupation for Wing B having part 
stilt & part ground + 1st to 13th upper residential floors  and Wing C having 
part stilt & part ground + 1st to 8th upper commercial floors (excluding 9th 

floor) from fire & life safety point of view. 

However, it will be the responsibility of Occupier/Owner/ Society of the 
building to maintain all Fixed Fire Fighting system installation as stipulated in 
N.O.C.s Fire Protection & Fire-fighting requirements by this department. 

The concerned party has paid scrutiny fees as mentioned below: 
Sr. 

No. 

Type 

of Proposal 

Total 

Gross built 
up area in 
sq. mtrs. 

Scrutiny 

fee paid 
Receipt No./ SAP 

Doc. No. 
    Date 

1 Proposal 32699.00 
5,15,000/- 1673293 

1000612839 08.06.2010 

50,000/- 1676434 
1000622313 22.06.2010 
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2 Amendment 32699.90 
2,52,500/- 1774292 

1001380350 13.03.2013 

3 Amendment 37178.00 137600/- 0008787/88/89 
100942760 02.12.2020 

       2.00/- Online Receipt No. 
CHE/CFO/46867/20

09.12.2020

4 Fire service fee 37178.00 557670/- 
Online Receipt No- 
CHE/CFO/61104/21

18.8.2021

License Surveyor has uploaded Area Certificate mentioning Gross built-up 
area as 6681.53 Sq. Mtrs., as there is no change in gross built up area certified by 
the License Surveyor, no additional scrutiny fee is levied.    

License Surveyor is requested to verify civil work & all other requirements 
pertaining to Civil engineering side including open spaces, common corridor, doors, 
staircases, height, refuge area,  floor occupancy of the building, structural stability, 
width of the abutting road/access road, any additions/alterations other than 
approved plans, etc., as well as gross built up area & all other requirements 
stipulated vide this department’s N.O.C’s, and if found any contradiction, the said 
approval granted for Fire Safety Compliance Letter shall be referred back to this 
department for offering fresh remarks from Fire Safety point of view. 

This is letter in respect of Fire Safety Compliance of the stipulated Fire 
Protection & Fire Fighting requirement is issued from Fixed Fire Fighting System 
Installation point of view in respect to online application received from Architect, 
without prejudice to legal matters pending in court of law, if any. 

 

It will be the responsibility of owner/occupier to observe the Compliance of 
Fire-fighting System & maintaining of the same in good working condition from the 
very next day of the inspection. If any item or requirement is missing thereafter, this 
department or inspecting officer will not be responsible for the same. The party shall 
give annual maintenance contract for fire-fighting system & equipment to the Govt. 
approved Licensed Agency & submit the test/maintenance certificate in ‘Form-B’ 
every six months (i.e., in January & July), as per The Maharashtra Fire Prevention 
& Life Safety Measures Act-2006. 

It is further to state that before commencement of any Trade activity in the 
building under section 394/390 of M.M.C. Act in the commercial users, necessary 
permissions/Licenses shall be obtained from concerned competent Municipal 
Authority. 

Note:- 
a. This letter of Fire Safety Compliance is issued only from Fire-Protection &

Fire-Fighting requirements point of view on behalf of the online application
from Licensed surveyor without prejudice to legal matters pending in court of
law, if any. Any matter pertaining to authenticity or legality of the structure
&/or addition/alterations in the structure shall be cleared by concerned
Owner/Occupier/ Developer/ Licensed surveyor, etc.

b. No any addition/alteration other than approved plans shall be done in the
flats/building without the previous consent of all the concerned/occupier as
per the provision of Section 7 of MOFA & without permission of competent
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Municipal Authority. It is Licensed surveyor / Developers’ responsibility to 
take necessary prior approval from all concerned competent authorities for 
the proposed construction/ addition/alterations in the building or part 
thereof. 

c. As per section 3 of Maharashtra Fire Prevention and Life Safety Measures Act-
2006, it is the liability of Owner/Occupier to provide & maintain the Fire
Prevention & Life Safety Measures in good repair and efficient condition at all
the time in accordance with the provisions of The Maharashtra Fire Prevention
and Life Safety Measures Act or the Rules.

d. All copies of N.O.C.s & approved plans/papers shall be handed over to Society
& it shall be the responsibility of the Developer/ Licensed surveyor.

e. Necessary NOC for the Electric Substation and Swimming pool shall be
obtained from concerned competent authorities of MCGM before BCC.

Inspected & Report Prepared by Verified & proposed by 
Assistant Divisional Fire Officer Divisional Fire Officer 

APPROVED BY 
CHIEF FIRE OFFICER (I/C.) 
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Application for Consent/ Authorisation

Sir,
I/We hereby apply for*

1. Consent to Establish/Operate/Renewal of consent under section 25 and 26 of the Water (Prevention & Control of Pollution) Act, 1974 as
amended.

2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as
amended.

3. Authorization/renewal of authorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 in
connection with my/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given
below.

Consent Information

UAN No: Application submitted on:
MPCB-CONSENT-0000263544 11-10-2025

Industry Information

Consent To: IIN No.: Submit to:
Renewal (Normal) SRO - Mumbai I

Type of institution: Industry Type: Category: Scale:
Other Planning Authority O21 Building and construction

project more than 20,000 sq. m
built up area

Red L.S.I

Revised Industry Categorization as per CPCB Guidelines 2025

New Industry Type: Sector: New Category:

Ax. E702

T.C



10.1 BUILDING CONSTRUCTION PROJECTS ( i. During the
construction phase, the sector is mainly air polluting. However, in
post construction phase it is mainly water polluting due to
generation of sewage. Consent to Establish/Operate to be taken as
per EC conditions, as applicable. ii. Building construction project
>= 5,000 sq.m., but < 20,000 sq.m. built-up area (with
connectivity to terminal STP) may not require separate
classification. iii. For projects < 5000 the wastewater shall be
managed according to on-site sanitation methods as mentioned in
the Manual on Sewerage and Sewage Treatment System (2013),
published by the Central Public Health and Environmental
Engineering Organisation (CPHEEO), and as amended from time to
time.) - Building construction project >= 20,000 sq. m. built-up
area BUILDING CONSTRUCTION PROJECTS ( i. During the
construction phase, the sector is mainly air polluting. However, in
post construction phase it is mainly water polluting due to
generation of sewage. Consent to Establish/Operate to be taken as
per EC conditions, as applicable. ii. Building construction project
>= 5,000 sq.m., but < 20,000 sq.m. built-up area (with
connectivity to terminal STP) may not require separate
classification. iii. For projects < 5000 the wastewater shall be
managed according to on-site sanitation methods as mentioned in
the Manual on Sewerage and Sewage Treatment System (2013),
published by the Central Public Health and Environmental
Engineering Organisation (CPHEEO), and as amended from time to
time.)10.1 BUILDING CONSTRUCTION PROJECTS ( i. During the
construction phase, the sector is mainly air polluting. However, in
post construction phase it is mainly water polluting due to
generation of sewage. Consent to Establish/Operate to be taken as
per EC conditions, as applicable. ii. Building construction project
>= 5,000 sq.m., but < 20,000 sq.m. built-up area (with
connectivity to terminal STP) may not require separate
classification. iii. For projects < 5000 the wastewater shall be
managed according to on-site sanitation methods as mentioned in
the Manual on Sewerage and Sewage Treatment System (2013),
published by the Central Public Health and Environmental
Engineering Organisation (CPHEEO), and as amended from time to
time.) - Building construction project >= 20,000 sq. m. built-up
area BUILDING CONSTRUCTION PROJECTS ( i. During the
construction phase, the sector is mainly air polluting. However, in
post construction phase it is mainly water polluting due to
generation of sewage. Consent to Establish/Operate to be taken as
per EC conditions, as applicable. ii. Building construction project
>= 5,000 sq.m., but < 20,000 sq.m. built-up area (with
connectivity to terminal STP) may not require separate
classification. iii. For projects < 5000 the wastewater shall be
managed according to on-site sanitation methods as mentioned in
the Manual on Sewerage and Sewage Treatment System (2013),
published by the Central Public Health and Environmental
Engineering Organisation (CPHEEO), and as amended from time to
time.) - Building construction project >= 20,000 sq. m. built-up
area

Infrastructure Development
Sector

Orange

 
Location of
industry/activity/etc:

Name of Local Body:

Local Body MCGM

 
EC Reqd. EC Obtained
Yes EC Obtained

EC Ref. No. Date of issue of EC Parivesh Proposal Number MoEFCC/SEIAA File Number
SIA/MH/NCP/58079/2020 Sep 22, 2021 SIA/MH/NCP/58079/2020 SIA/MH/NCP/58079/2020

Whether construction-buildup area is more than 20,000
sq.mtr.(Existing Expansion Unit)

Yes

General Information

 
1. Name, designation, office address with Telephone/Fax numbers, e-mail of the Applicant Occupier/Industry/Institution / Local Body.
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Name Address
Mr. Tabrez Shaikh Rubberwala House, Dr. A.R. Nair Road, Agripada, Mumbai - 400 011

Designation Taluka
Director Mumbai

Area District
Agripada Mumbai city

Telephone Fax
9892078622

Email Pan Number
md@rubberwala.com ARXPS3783J

2. (a) Name and location of the industrial unit/premises for which the application is made (Give revenue Survey Number/Plot number
name of Taluka and District, also telephone and fax number)

Industry name
M/S. HILTON INFRASTRUCTURE ,CTS NO.207 ,1/207,& 208 , Tardeo Division, Wardd No. D, 4042 - 46, & 4039 (D WARD) Situated at
122-138, Shuklaji Street -Mumbai -400 008

Location of Unit Survey number/Plot Number
Tardeo Wardd No. D, 4042 - 46, & 4039 (D WARD) Situated at 122-138

Taluka District
Mumbai Mumbai city

(b) Details of the planning permission obtained from the local body/Town and Country Planning authority/Metropolitan Development
authority/ designated Authority.

Planning permission Planning Authority
MCGM MHADA

Name of the local body under whose jurisdiction the unit is located and Name of the licence issuing authority

MCGM

Sanction plan/ Approved layout Plan/Commencement
Certificate

  

MHADA   

3. Gross capital investment of the unit without depreciation till the date of application (Cost of building, land, plant and machinery). (To
be supported by an affidavit/undertaking on Rs.20/- stamp paper, annual report or certificate from a Chartered Accountant for proposed
unit(s), give estimated figure)

Gross capital (in Lakh) * Verified * Terms * Consent Fee
21262.00 Undertaking 1 425240.00

4. If the site is located near sea-shore/river bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water
body, if any.

Distance From Distance(Km) * Name
Creek/Sea 0.00 --NA--

4b. Enter Latitude and Longitude details of site

Latitude Longitude
00 00

5. Does the location satisfy the Requirements Under relevant Central/State Govt. Notification such as Coastal Regulation Zone.
Notification on Ecologically Fragile Area, Industrial Location policy, etc. If so, give details.

Location Approved Industry
Area

Sensitive Area If Yes, Name Of Area Industry Location with
Reference to CRZ

NA No No NA
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6.

(a) Total plot area (in squear meter) (b) Built up area and (in squear meter) (c) Area available for the use of
treated sewage/ trade effluent for
gardening/irrigation. (in squear meter)

4245.86 35975.72 Applied for C2E as per EC
43225.41 ( Part C2O taken 7249.69)

391.72

7. Month and year of commissioning of the Unit.

2021-12-27

8.

(a) Do you have a residential
colony Within the premises
in respect of Which the
present application is Made
?

No NA

(b) If yes, please state population staying
Number of person staying Water consumption Sewage generation Whether is STP provided?
0 0 0 No

Number of person staying Water consumption

9. List of products and by-products Manufactured in tonnes/month, Kl/month or numbers/month with their types i.e.Dyes, drugs etc.
(Give figures corresponding to maximum installed production capacity

Products Name and Quantity

Product
Name

UOM Product
Name

Existing Consented Proposed
Revision

Total Remarks

OTHERS --NA-- NA 0 0 0 0 Applied for C2E
Renewal with
expansion

Products Name and Quantity

Product Name UOM Quantity Remarks

Part B : Waste Water aspects

10. Water consumption for different uses (m3/day)

Purpose Consumption Effluent
Generation

Treatment Remarks Disposal Remarks

Domestic Pourpose 136 123 STP 2 NOS OF STP 50
& 160CMD
TOTAL 210 CMD)

Recycle Applied for C2E
Renewal with
expansion

Water gets Polluted
& Pollutants are
Biodegradable

0 0 --NA-- NA --NA-- NA

Water gets
Polluted,Pollutants
are not
Biodegradable &
Toxic

0 0 --NA-- NA --NA-- NA

Industrial
Cooling,spraying in
mine pits or boiler
feed

0 0 --NA-- NA --NA-- NA

Others 0
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11. Source of water supply, Name of authority granting permission if applicable and quantity
permitted.

Source of water supply Name of Local Body Name of authority granting
permission

Qauntity permitted

Local Body MCGM MCGM 136

12. Quantity of waste water (effluent) generated (m3/day)

Domastic Cooling water blowdown
123 0

DM Plants/Softening
0

13. Water budget calculations accounting for difference between water consumption and effluent generated.

2 NOS OF STP 50 AND 160CMD
TOTAL 210 CMD)

14. Present treatment of sewage/canteen effluent (Give sizes/capacities of treatment units).

Capacity of STP (m3/day)
210

Treatment unit Size (mxm) Retention time (hr)
MBBR 180 7

15. Present treatment of trade effluent (Give sizes/capacities of treatment units) (A schematic diagram of the treatment scheme with
inlet/outlet characteristics of each unit operation/process is to be provided. Include details of residue Management system (ETP sludges)

Capacity of ETP (m3/day)
0

Treatment unit Size (mxm) Retention time (hr)
0 0 0

16. Capacity of treated effluent sump, Guard Pond if any.

Capacity of treated effluent sump (m3) NA

Effluent sump/Guard pond details No NA

If yes, state at which stage-Whether
before, intermittently or after
treatment.

No NA

17. Mode of disposal of treated effluent With respective quantity, m3/day

(vii) Quantity of treated
effluent reused/ recycled,
m3/day Provide a location
map of disposal
arrangement indicating the
outler(s) for sampling.
Treated effluent reused /
recycled (m3/day)

60 Mode of disposal types Recycle

Mode of disposal types other
(if any)

18. (a) Quality of untreated/treated effluents (Specify pH and concentration of SS, BOD,COD and specific pollutants relevant to the
industry. TDS to be reported for disposal on land or into stream/river.
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Untreated Effluent

pH 5.5 - 9.0

SS (mg/l) 400

BOD (mg/l) 350

COD (mg/l) 600

TDS (mg/l) NA

Specific pollutant if
any

Name Value

1 NA NA

Treated Effluent

pH 8.0-8.5

SS (mg/l) 50

BOD (mg/l) 10

COD (mg/l) 50

TDS (mg/l) NA

Specific pollutant if
any

Name Value

1 NA NA

(b) Enclose a copy of the latest report of analysis from the laboratory approved by State Board/ Committee/Central Board/Central
Government in the Ministry of Environment expected characteristics of the untreated/treated effluent

NA

19. Fuel consumption

Fuel Type UOM Fuel Consumption TPD/LKD
Diesel Ltr/Hr 229

Sulphur content Quantity Other (specify)
1.0 1 NA

20. (a) Details of stack (process & fuel stacks: D. G. )

(a) Stack number(s) (b) Stack attached to (d) Fuel Type
S1- 320 KVA DG SET DIESEL/HSD

(e) Fuel quantiy (Kg/hr.) (g) Shape
(round/rectangular)

(h) Height, m (above ground
level)

81 ROUND APPROPRIATE

(i) Diameter/Size, in meters
200MM

(m) Control equipment
preceding the stack

(n) Nature of pollutants
likely to present in stack
gases such as CI2, Nox, Sox
TPM etc.

(o) Emissions control system
provided

ACOUSTIC TPM SOX NA

(a) Stack number(s) (b) Stack attached to (d) Fuel Type
S2, 750 KVA DG SET DIESEL/HSD

(e) Fuel quantiy (Kg/hr.) (g) Shape
(round/rectangular)

(h) Height, m (above ground
level)

148 ROUND APPROPRIATE

(i) Diameter/Size, in meters
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350MM

(m) Control equipment
preceding the stack

(n) Nature of pollutants
likely to present in stack
gases such as CI2, Nox, Sox
TPM etc.

(o) Emissions control system
provided

ACOUSTIC TPM SOX NA

21. Do you have adequate facility for collection of samples of emissions in the form of port holes, platform, ladder\etc. As per Central
Board Publication “Emission regulations Part-III” ( December, 1985 )

Poart hole No Details NA

Platform No Details NA

Ladder No Details NA

Part - D: Hazardous Waste aspect

 
22. Information about Hazardous Waste Management as defined in Hazardous Waste (Management & Handling ) Rules, 1989 as
amended in Jan.,2000. Type/Category of Waste as per

Waste (Annually) Schedule I
Cat No Type Qty UOM
5.1 5.1 Used or spent oil 100 Ltr/A

Max Method of collection Method of reception Method of storage
MANUAL SAPERATELY STORED IN DRUM

Method of transport Method of treatment Method of disposal  
BY VEHICLE REPROCESSOR REPROCESSOR  

23.

Copy of format of manifest/record Keeping practiced by the applicant.
NA

24.

Details of self-monitoring (source and environment system)
NA

36.

Copy of actual user Registration/certificate obtained from State Pollution Control Board/Ministry of Environment &
Forests, Government of India, for use of hazardous waste.

37.

Present treatment of hazardous waste, if any (give type and capacity of treatment units)

38. Quantity of hazardous waste disposal

(i) Within factory

(ii) Outside the factory (specify location and enclose copies of agreement.)

(iii) Through sale (enclosed documentary proof and copies of agreement.)

(iv) Outside state/Union Territory, if yes particulars of (1 & 3 ) above.

(v) Other (Specify)
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Part - E: Additional information

 
25.

a. Do you have any proposals to upgrade the present system for treatment and disposal of effluent/emissions and/or
hazardous waste.
NA

b. If yes, give the details with time- schedule for the implementation and approximate expenditure to be incurred on it.
NA

26.

Capital and recurring (O & M) expenditure on various aspect of environment protection such as effluent, emission,
hazardous waste, solid waste, tree- plantation, monitoring, data acquisition etc. (give figures separately for items
implemented/to be implemented).
CI ON ENVIRONMENTAL FACILITY RS 153.00 LAKS AND OPERATIONL COST RS 37.00 LAKS PER ANNUM.

27.

To which of the pollution control equipment, separate meters for recording consumption of electric energy are installed ?
NA

28.

Which of the pollution control items are connected to D.G. Set (captive power source) to ensure their running in the
event of normal power failure
NA

29. Nature, quantity and method of disposal of non- hazardous solid waste generated separately from the process of manufacture and waste treatment.
(Give details of area/capacity available in applicant’s land)

Type Quantity UOM Treatment Disposal Other Details
DRY WASTE 298 Kg/Day SEGREGATION SALE /MCGM NA

WET WASTE 199 Kg/Day OWC MANURE NA

STP SLUDGE 12 Kg/Day FILTER PRESS MANURE NA

30. Hazardous Chemicals – Give details of Chemicals and quantities handled and Stored.

(i) Is the unit a Majot Accident Hazard unit as per Mfg.Storage Import Hazardous Chemicals Rules ?
NA

(ii) Is the unit an isolated storage as defined under the MSIHC Rules ?
NA

(iii) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules.
NA

(iv) Has approval of site been obtained from the concerned authority?
NA

(v) Has the unit prepared an off-site Emergency Plan? Is it updated ?
NA

(vi) Has information on imports of Chemicals been provided to the concerned authority?
NA

(vii) Does the unit possess a policy under the PLI Act?
NA
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31. Brief details of tree plantation/green belt development within applicant’s premises ( in hectors )

Open Space Availability Plantation Done On Number of Trees Planted
391.72 Square meter 0 Square meter(0.0 %) 0

32.

Information of schemes for waste Minimization, resource recovery and recycling - implemented and to be implemented,
separately.
NA

34.

I/We further declare that the information furnished above is correct to the best of my/our knowledge.

35.

I/We hereby submit that in case of any change from what is stated in this application in respect of raw materials,
products, process of manufacture and
treatment and/or disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for
Consent/Authorization shall be made and
until the grant of fresh Consent/Authorization no change shall be made.

36.

I/We undertake to furnish any other information within one month of its being called by the Board

Yours faithfully
Signature : NA
Name : Mr.Tabrez Shaih
Designation : Director

Additional Information

 
Air Pollution

Sr No. Air Pollution Source Pollutants APCS Provided Remark
1 NA NA NA NA

Separate EM Provided No Other Emission Sources NA

Measures Proposed NA Foul Smell Coming Out No

Air Sampling Facility Details NA

D.G. Set Details

Description Capacity(KVA) Remarks
DG SET 1 NO. 320 DG SET SHALL BE OPERATED IN CASE OF

POWER FAILURE ONLY.

DG SET 1 NO 750 DG SET SHALL BE OPERATED IN CASE OF
POWER FAILURE ONLY.

Hazardous Waste Generation

Hazardous Waste Quantity UOM Treatment Disposal Other Details
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CHWTSDF Details

Member of CHWTSDF CHWTSDF Name Remarks

Cess Details

Cess Applicable Cess Paid If Yes, UpTo
No No Jan 1 1900 12:00:00:000AM

Legal Actions

Legal
Action
Taken

Legal Record Of Company Legal Action Details Remarks

No

Bank Guarantee Applicable: No  
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Application for Consent/ Authorisation

Sir,
I/We hereby apply for*

1. Consent to Establish/Operate/Renewal of consent under section 25 and 26 of the Water (Prevention & Control of Pollution) Act, 1974 as
amended.

2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as
amended.

3. Authorization/renewal of authorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 in
connection with my/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given
below.

Consent Information

 
UAN No: Application submitted on:
MPCB-CONSENT-0000263623 13-10-2025

Industry Information

 
Consent To: IIN No.: Submit to:
Renewal (Normal) SRO - Mumbai I

 
Type of institution: Industry Type: Category: Scale:
Other Planning Authority O21 Building and construction

project more than 20,000 sq. m
built up area

Red M.S.I

 
Revised Industry Categorization as per CPCB Guidelines 2025

New Industry Type: Sector: New Category:
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10.1 BUILDING CONSTRUCTION PROJECTS ( i. During the
construction phase, the sector is mainly air polluting. However, in
post construction phase it is mainly water polluting due to
generation of sewage. Consent to Establish/Operate to be taken as
per EC conditions, as applicable. ii. Building construction project
>= 5,000 sq.m., but < 20,000 sq.m. built-up area (with
connectivity to terminal STP) may not require separate
classification. iii. For projects < 5000 the wastewater shall be
managed according to on-site sanitation methods as mentioned in
the Manual on Sewerage and Sewage Treatment System (2013),
published by the Central Public Health and Environmental
Engineering Organisation (CPHEEO), and as amended from time to
time.) - Building construction project >= 20,000 sq. m. built-up
area BUILDING CONSTRUCTION PROJECTS ( i. During the
construction phase, the sector is mainly air polluting. However, in
post construction phase it is mainly water polluting due to
generation of sewage. Consent to Establish/Operate to be taken as
per EC conditions, as applicable. ii. Building construction project
>= 5,000 sq.m., but < 20,000 sq.m. built-up area (with
connectivity to terminal STP) may not require separate
classification. iii. For projects < 5000 the wastewater shall be
managed according to on-site sanitation methods as mentioned in
the Manual on Sewerage and Sewage Treatment System (2013),
published by the Central Public Health and Environmental
Engineering Organisation (CPHEEO), and as amended from time to
time.)10.1 BUILDING CONSTRUCTION PROJECTS ( i. During the
construction phase, the sector is mainly air polluting. However, in
post construction phase it is mainly water polluting due to
generation of sewage. Consent to Establish/Operate to be taken as
per EC conditions, as applicable. ii. Building construction project
>= 5,000 sq.m., but < 20,000 sq.m. built-up area (with
connectivity to terminal STP) may not require separate
classification. iii. For projects < 5000 the wastewater shall be
managed according to on-site sanitation methods as mentioned in
the Manual on Sewerage and Sewage Treatment System (2013),
published by the Central Public Health and Environmental
Engineering Organisation (CPHEEO), and as amended from time to
time.) - Building construction project >= 20,000 sq. m. built-up
area BUILDING CONSTRUCTION PROJECTS ( i. During the
construction phase, the sector is mainly air polluting. However, in
post construction phase it is mainly water polluting due to
generation of sewage. Consent to Establish/Operate to be taken as
per EC conditions, as applicable. ii. Building construction project
>= 5,000 sq.m., but < 20,000 sq.m. built-up area (with
connectivity to terminal STP) may not require separate
classification. iii. For projects < 5000 the wastewater shall be
managed according to on-site sanitation methods as mentioned in
the Manual on Sewerage and Sewage Treatment System (2013),
published by the Central Public Health and Environmental
Engineering Organisation (CPHEEO), and as amended from time to
time.) - Building construction project >= 20,000 sq. m. built-up
area

Infrastructure Development
Sector

Orange

 
Location of
industry/activity/etc:

Name of Local Body:

Local Body MCGM

 
EC Reqd. EC Obtained
Yes EC Obtained

EC Ref. No. Date of issue of EC Parivesh Proposal Number MoEFCC/SEIAA File Number
SIA/MH/NCP/58079/2020 Sep 22, 2021 SIA/MH/NCP/58079/2020 SIA/MH/NCP/58079/2020

Whether construction-buildup area is more than 20,000
sq.mtr.(Existing Expansion Unit)

Yes

General Information

 
1. Name, designation, office address with Telephone/Fax numbers, e-mail of the Applicant Occupier/Industry/Institution / Local Body.

713



Name Address
Mr. Tabrez Shaikh Rubberwala House, Dr. A.R. Nair Road, Agripada, Mumbai - 400 011

Designation Taluka
Director Mumbai

Area District
Agripada Mumbai city

Telephone Fax
9892078622

Email Pan Number
md@rubberwala.com ARXPS3783J

2. (a) Name and location of the industrial unit/premises for which the application is made (Give revenue Survey Number/Plot number
name of Taluka and District, also telephone and fax number)

Industry name
M/S. HILTON INFRASTRUCTURE ,CTS NO.207 ,1/207,& 208 , Tardeo Division, Wardd No. D, 4042 - 46, & 4039 (D WARD) Situated at
122-138, Shuklaji Street -Mumbai -400 008

Location of Unit Survey number/Plot Number
Tardeo D, 4042 - 46, & 4039 (D WARD) Situated at 122-138

Taluka District
Mumbai Mumbai city

(b) Details of the planning permission obtained from the local body/Town and Country Planning authority/Metropolitan Development
authority/ designated Authority.

Planning permission Planning Authority
MCGM MHADA

Name of the local body under whose jurisdiction the unit is located and Name of the licence issuing authority

MCGM

Sanction plan/ Approved layout Plan/Commencement
Certificate
MHADA

3. Gross capital investment of the unit without depreciation till the date of application (Cost of building, land, plant and machinery). (To
be supported by an affidavit/undertaking on Rs.20/- stamp paper, annual report or certificate from a Chartered Accountant for proposed
unit(s), give estimated figure)

Gross capital (in Lakh) * Verified * Terms * Consent Fee
5957.00 Undertaking 5 500000.00

4. If the site is located near sea-shore/river bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water
body, if any.

Distance From Distance(Km) * Name
Creek/Sea 0.00 --NA--

4b. Enter Latitude and Longitude details of site

Latitude Longitude
00 00

5. Does the location satisfy the Requirements Under relevant Central/State Govt. Notification such as Coastal Regulation Zone.
Notification on Ecologically Fragile Area, Industrial Location policy, etc. If so, give details.

Location Approved Industry
Area

Sensitive Area If Yes, Name Of Area Industry Location with
Reference to CRZ

NA No No NA
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6.

(a) Total plot area (in squear meter) (b) Built up area and (in squear meter) (c) Area available for the use of
treated sewage/ trade effluent for
gardening/irrigation. (in squear meter)

4245.86 7249.69 Applied for C2O Renewal ( as per
EC 43225.41 )

391.72

7. Month and year of commissioning of the Unit.

2021-12-27

8.

(a) Do you have a residential
colony Within the premises
in respect of Which the
present application is Made
?

No NA

(b) If yes, please state population staying
Number of person staying Water consumption Sewage generation Whether is STP provided?
0 0 0 No

Number of person staying Water consumption

9. List of products and by-products Manufactured in tonnes/month, Kl/month or numbers/month with their types i.e.Dyes, drugs etc.
(Give figures corresponding to maximum installed production capacity

Products Name and Quantity

Product
Name

UOM Product
Name

Existing Consented Proposed
Revision

Total Remarks

OTHERS --NA-- NA 0 0 0 0 Applied for
C2O Renewal

Products Name and Quantity

Product Name UOM Quantity Remarks

Part B : Waste Water aspects

10. Water consumption for different uses (m3/day)

Purpose Consumption Effluent
Generation

Treatment Remarks Disposal Remarks

Domestic Pourpose 70 55 STP 2 NOS OF STP 50
& 160CMD
TOTAL 210 CMD)

Recycle Applied for C2E
Renewal with
expansion

Water gets Polluted
& Pollutants are
Biodegradable

0 0 --NA-- NA --NA-- NA

Water gets
Polluted,Pollutants
are not
Biodegradable &
Toxic

0 0 --NA-- NA --NA-- NA

Industrial
Cooling,spraying in
mine pits or boiler
feed

0 0 --NA-- NA --NA-- NA

Others 0
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11. Source of water supply, Name of authority granting permission if applicable and quantity
permitted.

Source of water supply Name of Local Body Name of authority granting
permission

Qauntity permitted

Local Body MCGM MCGM 70

12. Quantity of waste water (effluent) generated (m3/day)

Domastic Cooling water blowdown
55 0

DM Plants/Softening
0

13. Water budget calculations accounting for difference between water consumption and effluent generated.

2 NOS OF STP 50 AND 160CMD
TOTAL 210 CMD)

14. Present treatment of sewage/canteen effluent (Give sizes/capacities of treatment units).

Capacity of STP (m3/day)
210

Treatment unit Size (mxm) Retention time (hr)
MBBR 180 7

15. Present treatment of trade effluent (Give sizes/capacities of treatment units) (A schematic diagram of the treatment scheme with
inlet/outlet characteristics of each unit operation/process is to be provided. Include details of residue Management system (ETP sludges)

Capacity of ETP (m3/day)
0

Treatment unit Size (mxm) Retention time (hr)
0 0 0

16. Capacity of treated effluent sump, Guard Pond if any.

Capacity of treated effluent sump (m3) NA

Effluent sump/Guard pond details No NA

If yes, state at which stage-Whether
before, intermittently or after
treatment.

No NA

17. Mode of disposal of treated effluent With respective quantity, m3/day

(vii) Quantity of treated
effluent reused/ recycled,
m3/day Provide a location
map of disposal
arrangement indicating the
outler(s) for sampling.
Treated effluent reused /
recycled (m3/day)

35 Mode of disposal types Others

Mode of disposal types other
(if any)

18. (a) Quality of untreated/treated effluents (Specify pH and concentration of SS, BOD,COD and specific pollutants relevant to the
industry. TDS to be reported for disposal on land or into stream/river.

716



Untreated Effluent

pH 5.5 - 9.0

SS (mg/l) 400

BOD (mg/l) 350

COD (mg/l) 600

TDS (mg/l) NA

Specific pollutant if
any

Name Value

1 NA NA

Treated Effluent

pH 8.0-8.5

SS (mg/l) 50

BOD (mg/l) 10

COD (mg/l) 50

TDS (mg/l) NA

Specific pollutant if
any

Name Value

1 NA NA

(b) Enclose a copy of the latest report of analysis from the laboratory approved by State Board/ Committee/Central Board/Central
Government in the Ministry of Environment expected characteristics of the untreated/treated effluent

NA

19. Fuel consumption

Fuel Type UOM Fuel Consumption TPD/LKD
--NA-- --NA-- 0

Sulphur content Quantity Other (specify)
0 1 NA

20. (a) Details of stack (process & fuel stacks: D. G. )

(a) Stack number(s) (b) Stack attached to (d) Fuel Type
0 NA NA

(e) Fuel quantiy (Kg/hr.) (g) Shape
(round/rectangular)

(h) Height, m (above ground
level)

0 NA NA

(i) Diameter/Size, in meters
NA

(m) Control equipment
preceding the stack

(n) Nature of pollutants
likely to present in stack
gases such as CI2, Nox, Sox
TPM etc.

(o) Emissions control system
provided

NA A NA

21. Do you have adequate facility for collection of samples of emissions in the form of port holes, platform, ladder\etc. As per Central
Board Publication “Emission regulations Part-III” ( December, 1985 )

Poart hole No Details NA

Platform No Details NA

Ladder No Details NA
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Part - D: Hazardous Waste aspect

 
22. Information about Hazardous Waste Management as defined in Hazardous Waste (Management & Handling ) Rules, 1989 as
amended in Jan.,2000. Type/Category of Waste as per

Waste (Annually) Schedule I
Cat No Type Qty UOM
NA 0 --NA--

Max Method of collection Method of reception Method of storage
NA NA NA

Method of transport Method of treatment Method of disposal  
NA NA NA  

23.

Copy of format of manifest/record Keeping practiced by the applicant.
NA

24.

Details of self-monitoring (source and environment system)
NA

36.

Copy of actual user Registration/certificate obtained from State Pollution Control Board/Ministry of Environment &
Forests, Government of India, for use of hazardous waste.

37.

Present treatment of hazardous waste, if any (give type and capacity of treatment units)

38. Quantity of hazardous waste disposal

(i) Within factory

(ii) Outside the factory (specify location and enclose copies of agreement.)

(iii) Through sale (enclosed documentary proof and copies of agreement.)

(iv) Outside state/Union Territory, if yes particulars of (1 & 3 ) above.

(v) Other (Specify)

Part - E: Additional information

 
25.

a. Do you have any proposals to upgrade the present system for treatment and disposal of effluent/emissions and/or
hazardous waste.
NA

b. If yes, give the details with time- schedule for the implementation and approximate expenditure to be incurred on it.
NA
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26.

Capital and recurring (O & M) expenditure on various aspect of environment protection such as effluent, emission,
hazardous waste, solid waste, tree- plantation, monitoring, data acquisition etc. (give figures separately for items
implemented/to be implemented).
CI ON ENVIRONMENTAL FACILITY RS 153.00 LAKS AND OPERATIONL COST RS 37.00 LAKS PER ANNUM.

27.

To which of the pollution control equipment, separate meters for recording consumption of electric energy are installed ?
NA

28.

Which of the pollution control items are connected to D.G. Set (captive power source) to ensure their running in the
event of normal power failure
NA

29. Nature, quantity and method of disposal of non- hazardous solid waste generated separately from the process of manufacture and waste treatment.
(Give details of area/capacity available in applicant’s land)

Type Quantity UOM Treatment Disposal Other Details
DRY WASTE 99 Kg/Day SEGREGATION SALE /MCGM NA

WET WASTE 66 Kg/Day OWC MANURE NA

STP SLUDGE 6 Kg/Day FILTER PRESS MANURE NA

30. Hazardous Chemicals – Give details of Chemicals and quantities handled and Stored.

(i) Is the unit a Majot Accident Hazard unit as per Mfg.Storage Import Hazardous Chemicals Rules ?
NA

(ii) Is the unit an isolated storage as defined under the MSIHC Rules ?
NA

(iii) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules.
NA

(iv) Has approval of site been obtained from the concerned authority?
NA

(v) Has the unit prepared an off-site Emergency Plan? Is it updated ?
NA

(vi) Has information on imports of Chemicals been provided to the concerned authority?
NA

(vii) Does the unit possess a policy under the PLI Act?
NA

31. Brief details of tree plantation/green belt development within applicant’s premises ( in hectors )

Open Space Availability Plantation Done On Number of Trees Planted
391.72 Square meter 0 Square meter(0.0 %) 0

32.

Information of schemes for waste Minimization, resource recovery and recycling - implemented and to be implemented,
separately.
NA

34.

I/We further declare that the information furnished above is correct to the best of my/our knowledge.
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35.

I/We hereby submit that in case of any change from what is stated in this application in respect of raw materials,
products, process of manufacture and
treatment and/or disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for
Consent/Authorization shall be made and
until the grant of fresh Consent/Authorization no change shall be made.

36.

I/We undertake to furnish any other information within one month of its being called by the Board

Yours faithfully
Signature : NA
Name : Mr.Tabrez Shaih
Designation : Director

Additional Information

Air Pollution

Sr No. Air Pollution Source Pollutants APCS Provided Remark
1 NA NA NA NA

Separate EM Provided No Other Emission Sources NA

Measures Proposed NA Foul Smell Coming Out No

Air Sampling Facility Details NA

D.G. Set Details

Description Capacity(KVA) Remarks
NA 0 NA

NA 0 NA

Hazardous Waste Generation

Hazardous Waste Quantity UOM Treatment Disposal Other Details

CHWTSDF Details

Member of CHWTSDF CHWTSDF Name Remarks

Cess Details

Cess Applicable Cess Paid If Yes, UpTo
No No Jan 1 1900 12:00:00:000AM

Legal Actions

Legal
Action
Taken

Legal Record Of Company Legal Action Details Remarks

No
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: PART A: 

 
 
 
 

Current status of work 
 
 
 
Status of construction :  Total constructed area on site as of March 

2023 
 Rehab Wing B (Completed upto 13th floor)  

Rehab Wing C (Completed upto 8th floor)  

Sale Wing A (Completed upto 20th floor) 

a. Date of commencement  
( Actual and/or planned ) 
 
 

: 26/08/2011 (Actual) 
 

b. Date of completion  
( Actual and/or planned ) 
  

: December 2026 (Planned) 
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: PART B : 
 

Compliance status of conditions stipulated in Environmental clearance for proposed ‘Redevelopment 

Project ‘Fuego’, at CTS no. 207, 1/207 & 208 of Tardeo division, Ward no. D-4042-46 & 4039, situated 

at 122-138, Shuklaji Street, Mumbai. Maharashtra granted by SEIAA, Govt. of Maharashtra vide letter 

no. SEAC-2014/CR-11/TC-1, dated: 30/03/2015 further amendment in EC vide file no 

SIA/MH/NCP/58079/2020 dated 22/09/2021 are as follows; 

 
Sl. 
No. Stipulated clearance conditions Compliance status 

SPECIFIC CONDITION: - 

PART A: SEAC CONDITION: - 
i. PP to submit IOD/IOA/Concession 

Document/Plan Approval or any other form of 
documents as applicable clarifying its 
conformity with local planning rules and 
provisions as per the Circular dated 30.01.2014 
issued by the Environment Department, Govt.  
of Maharashtra. 

 MCGM issued commencement certificates 
for the project vide letter no. 
EB/14/D/A/337/1/Amend, dated: 
05/10/2020, 16/10/2020,  

 Please refer Annexure – 1 for copies of 
Commencement certificates. 

 Irani architect issued architect Certificate 
stating Approved Built-Up area and 
Commensurate Non FSI 

 Please refer Annexure – 2 for architect 
Certificate 

ii. PP to obtain following updated NOCs & remarks 
as per amended plan: 

a)  Water Supply b) Sewer Connection c) SWD 
NOC d) CFO NOC. 

 MCGM has issued water supply NOC dt. 
03.06.2014  

 Please refer annexure _3 for water NOC 
 We have also submitted Application for 

revised water supply of NOC as per 
Amended plan dt. 12.08.2021. 

 Please refer annexure _4 Copy of the ack 
for revised water NOC  

 MCGM has issued drainage NOC dt. 
09.08.2011  

 Please refer annexure 5_ for Drainage 
NOC  

 We have also submitted Application for 
revised drainage NOC as per Amended 
plan dt. 12.08.2021.  

 Please refer annexure _6 Copy of the ack 
for revised drainage NOC  

 MCGM issued NOC for Solid Waste 
Management dt. 03.08.2011.  
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 Please refer annexure _7 for SWM NOC  
 Chief Fire Officer, MCGM issued CFO 

NOC dt. 09.02.2021  
 Please refer annexure -8 for CFO NOC. 

iii. PP to provide air ozonator for STP of sale 
building to avoid odour residents as STP is 
proposed on first floor of building. PP to ensure 
that nitrogen and phosphate parameters of 
treated waste water from STP are as per NGT 
norms. 

 As per suggestion of Hon. SEAC-2 we 
shall provide Air ozonator for STP of sale 
building to avoid odour to residents.  

 PP also ensure and undertake here that 
Nitrogen and Phosphate parameters of 
treated waste water from STP shall be 
achieved as per NGT order. 30.04.2019. 

 Please refer annexure- 9 for 
Undertaking Nitrogen and Phosphate 
parameters of treated waste water from 
STP shall be achieved as per NGT order 

iv. PP to submit drawing of internal strom water 
drain and sewer line up to final disposal point 
along with invert level. 

 Please refer annexure – 10 for Ground 
floor plan showing internal storm water 
drain and sewer line up to final disposal 
point along with invert level  

v. PP to reduce discharge of excess treated water 
below 35 % 

 PP noted that after full occupation of this 
project the total treated sewage available 
for reuse will be 160 KLD 

 Recycling of treated sewage shall be done 
for gardening (1 KLD) and flushing (72 
KLD) within site which will help to reduce 
the quantity of treated sewage to the tune 
of 55% (88 KLD). Also excess treated 
sewage generated from initially occupied 
building shall be used for the construction 
activity of remaining portion within site 
and nearby construction activity thereby 
shall reduce the discharge of excess treated 
sewage upto 35 % into external sewer line. 

vi. PP to submit final approval received for 
concession of RG area from MCGM. 

 PP have provided 391.72 sq.mt of RG 
area and same is already approved by 
Municipal Commissioner, MCGM and 
accordingly received concession 
approval on 16.10.2020.  

vii. PP to provide annual maintenance of STP for 10 
years or till formation of society whichever is 
later and same should be included in EMP 

 Please refer annexure -11 for undertake 
to maintain STP for 10 years.  

 Please refer annexure 12 for revised 
EMP. 

viii. PP to provide minimum 25 % four wheeler and 
two-wheeler parking should be equipped with 
electric charging facilities. 

 As per suggestion of Hon. SEAC-II we 
have proposed to provide 64 Nos. of 
electrical Charging facilities (i.e. 25 % of 
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captive four-wheeler and two-wheeler 
Parkings).  

 Please refer annexure 13 for Plan 
showing electric charging facilities. 

 
PART B : SEIAA CONDITION:- 

i. PP to keep open space unpaved so as to ensure 
permeability of water. However, whenever 
paving is deemed necessary, PP to provide 
grass pavers of suitable types & strength to 
increase the water permeable area as well as 
to allow effective fire tender movement. 

 Agreed to comply with 

ii. PP to achieve at least 5% of total energy 
requirement from solar/other renewable 
sources. 

 Noted 

iii. PP Shall comply with Standard EC conditions 
mentioned in the Office Memorandum issued 
by MoEF& CC vide F.No.22-34/2018-IA.III  
dt.04.01.2019. 

 Noted 

iv SEIAA after deliberation decided to grant EC 
for- FSI- 40,156.08 m2, Non FSI- 39,320.21 
m2, Total BUA-79,476.29 m2. (Plan approval 
No. EB/5420/D/A/337/12/Amend, dated 
25.10.2022) 

  Noted 

GENERAL CONDITION: 

A Construction Phase:- 

i. The solid waste generated should be properly 
collected and segregated. Dry/inert solid 
waste should be disposed-off to the approved 
sites for land filling after recovering 
recyclable material. 

 Debris and excavated material has been 
transported and unloaded at construction of 
retaining wall in connection with the 
extension of Harbour lines between Andheri 
& Goregaon stations on Western Railway, 
Rest has been partly reused within plot for 
back filling and plot leveling and partly 
disposed-off to authorize landfill site with 
prior approval from Solid waste 
management department, MCGM vide letter 
no. 2055, dated: 03/08/2011.  

ii. Disposal of muck during construction phase 
should not create any adverse effect on the 
neighboring communities and be disposed 
taking the necessary precautions for general 
safety and health aspects of people, only in 
approved sites with the approval of competent 
authority. 

 Debris and excavated material has been 
transported and unloaded at construction of 
retaining wall in connection with the 
extension of Harbour lines between Andheri 
& Goregaon stations on Western Railway, 
Rest has been partly reused within plot for 
back filling and plot leveling and partly 
disposed-off to authorize landfill site with 
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prior approval from Solid waste management 
department, MCGM vide letter no. 2055, 
dated: 03/08/2011.  

iii. Any hazardous waste generated during 
construction phase should be disposed-off as 
per applicable rules and norms with necessary 
approvals of the Maharashtra Pollution 
Control Board. 

 No generation of hazardous waste during 
construction. 

iv. Adequate drinking water and sanitary 
facilities should be provided for construction 
workers at the site. Provision should be made 
for mobile toilets. The safe disposal of 
wastewater and solid wastes generated during 
the construction phase should be ensured. 

 All necessary facilities have been provided 
on site for the construction workers. 

 66 nos of hutments provided for 86 nos of 
residential workers & 24 nos of non-
residential, workers working at site.  

 Site sanitation like safe & adequate 
Municipal water for drinking and domestic 
purpose, 6 nos. of toilets, 2 nos. of bathrooms 
and periodical medical checkup facilities has 
been provided for the construction workers.  

 Proper housekeeping & regular pest control 
have been carried out. 

 First Aid room and medical facilities 
provided. 

v. Arrangement shall be made that wastewater 
and storm water do not get mixed. 

 The storm water collected through the storm 
water drains of adequate capacity will be 
discharged into the external drain.  

 Executive Engineer, (Storm water drains), 
Planning Cell, MCGM issued SWD 
Remarks vide letter dated: 11/08/2011.  

 Please refer Annexure – 14 for SWD 
Remark. 

 STP of capacity 50 CMD for 
Redevelopment and 160 CMD for Sale will 
be provided for the treatment of waste water. 

vi. Water demand during construction should be 
reduced by use of pre-mixed concrete, curing 
agents and other best practices referred. 

 Pre-mixed concrete, curing agents have been 
used in building construction. 

vii. The ground water level and its quality should 
be monitored regularly in consultation with 
Ground Water Authority. 

 Groundwater accumulation was monitored in 
boreholes during and after completion of 
drilling activities. Level of the groundwater 
table was observed at 0.5 to 0.75 meters 
below ground surface in the boreholes. 
Seasonal and annual fluctuations in ground 
water levels can be expected to occur.  

 Withdrawal of Ground water is not planned 
in the project. Soil quality is being tested.  
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 Please refer Annexure – 16 for 
Environmental Monitoring Reports. 

viii. Permission to draw ground water and 
construction of basement if any shall be 
obtained from the competent Authority prior 
to construction/operation of the project 

 No extraction of ground water for 
construction purpose also we are not 
planning to withdraw ground water for any 
purpose in future, hence permission from 
CGWA is not applicable. 

ix. Fixtures for showers, toilet flushing, and 
drinking should be of low flow either by use 
of aerators or pressure reducing devices or 
sensor-based control. 

 Low flow fixtures have been provided for the 
showers and toilet flushing at occupied 
buildings. 

x. The Energy Conservation Building code shall 
be strictly adhered to. 

 Noted. 

xi. All the topsoil excavated during construction 
activities should be stored for use in 
horticulture / landscape development within 
the project site. 

 This is redevelopment project with vertical 
expansion, hence no generation of topsoil.  

xii. Additional soil for leveling of the proposed 
site shall be generated within the sites (to the 
extent possible) so that natural drainage 
system of the area is protected and improved. 

 Debris and excavated material has been 
transported and unloaded at construction of 
retaining wall in connection with the 
extension of Harbour lines between Andheri 
& Goregaon stations on Western Railway, 
Rest has been partly reused within plot for 
back filling and plot leveling and partly 
disposed-off to authorize landfill site with 
prior approval from Solid waste management 
department, MCGM vide letter no. 2055, 
dated: 03/08/2011.  

xiii. Soil and ground water samples will be tested 
to ascertain that there is no threat to ground 
water quality by leaching of heavy metals and 
other toxic contaminants. 

 Groundwater accumulation was monitored in 
boreholes during and after completion of 
drilling activities. Level of the groundwater 
table was observed at 4.0 to 4.3 meters below 
ground surface in the boreholes. Seasonal 
and annual fluctuations in ground water 
levels can be expected to occur.  

 Withdrawal of Ground water is not planned 
in the project. Soil quality is being tested.  

 Please refer Annexure – 15 for 
Environmental Monitoring Reports. 

xiv. PP to strictly adhere to all the conditions 
mentioned in Maharashtra (Urban Areas) 
Protection and Preservation of Trees Act, 
1975 as amended during the validity of 
Environment Clearance. 

 Noted. 

xv. The diesel generator sets to be used during 
construction phase should be low Sulphur 

 No use of DG sets during construction.  
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diesel type and should conform to 
Environments (Protection) Rules prescribed 
for air and noise emission standards. 

xvi. Vehicles hired for transportation of Raw 
material shall strictly comply the emission 
norms prescribed by Ministry of Road 
Transport & Highways Department. The 
vehicle shall be adequately covered to avoid 
spillage/leakages. 

 Vehicles with valid PUC are allowed during 
construction to enter the site. Vehicles are 
operated only during non-peak hours.  

 PUC records will be maintained at security 
gate.  

xvii. Ambient noise levels should conform to 
residential standards both during day and 
night. Incremental pollution loads on the 
ambient air and noise quality should be 
closely monitored during construction phase. 
Adequate measures should be made to reduce 
ambient air and noise level during 
construction phase, to conform to the 
stipulated standards by CPCB/MPCB. 

 Ambient air and Noise level monitoring is 
being carried out. 

 Please refer Annexure – 15 for 
Environmental Monitoring Reports. 

xviii. Diesel power generating sets proposed as 
source of backup power for elevators and 
common area illumination during 
construction phase should be of enclosed type 
and conform to rules made under the 
Environment (Protection) Act, 1986. The 
height of stack of DG sets should be equal to 
the height needed for the combined capacity 
of all proposed DG sets. Use low Sulphur 
diesel. The location of the DG sets may be 
decided with in consultation with 
Maharashtra Pollution Control Board. 

 CPCB approved 2 DG sets of capacity 320 
kVA & 750 kVA each proposed at occupied 
building and it is being used for emergency 
backup during power failure only.  
 

xix. Regular supervision of the above and other 
measures for monitoring should be in place all 
through the construction phase, so as to avoid 
disturbance to the surroundings by separate 
environment cell/designed person. 

 Regular supervision of the above measures is 
being monitored by Project Manager.  

B Operation Phase: 

i. a) The solid waste generated should be 
properly collected and segregated. b) Wet 
waste should be treated by Organic Waste 
Converter and treated waste (manure) should 
be utilized in the existing premises for 
gardening. And, no wet garbage will be 
disposed outside the premises. c) Dry/inert 
solid waste should be disposed of to the 
approved sites for land filling after 

 Provision of adequate space for solid waste 
management 

 Proper segregation on site for biodegradable 
and non-biodegradable. 

 OWC capacity of 300 kg/day is already 
installed on site for treatment of 
biodegradable waste.  

 Treated waste (manure) will be used in 
existing premises for gardening. 
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recovering recyclable material.  Dry solid waste will be disposed to 
authorized recycler. 

ii. E- waste shall be disposed  through
Authorized  vendor  as per E-waste
(Management & Handling) Rules, 2016

 Though the generation of E-waste is from 
residential building, but it is difficult to 
quantify E-waste from residential building.  

 Quantification of E-waste generation is done 
for commercial portion. E-waste will be 
stored separately at a common designated 
location and shall be disposed through 
authorized recyclers as per E-waste 
(Management) Rules, 2016 and as amended 
in 2018. 

 For residential building it is recommended 
that E-waste may be stored separately at a 
common designated location and should be 
disposed through authorized recyclers as per 
E-waste (Management) Rules, 2016 and as 
amended in 2018. 

iii. The installation of the Sewage Treatment
Plant (STP) should be certified by an
independent expert and a report in this regard
should be submitted to the MPCB and
Environment department before the project is
commissioned for operation. Treated effluent
emanating from STP shall be recycled/reused
to the maximum extent possible. Treatment
of 100% gray water by decentralized
treatment should be done. Necessary
measures should be made to mitigate the
Odour problem from STP. b) PP to give100%
treatment to sewage /Liquid waste and explore
the possibility to recycle at least 50% of water,
Local authority should ensure this.

 Provision of STP of capacity 50 CMD for 
Redevelopment and 160 CMD for Sale for 
the treatment of waste water. 

 The treated waste water will be reused for 
flushing and gardening to reduce fresh water 
demand.  

iv. Project proponent shall ensure completion of
STP, MSW disposal facility, green belt
development prior to occupation of the
buildings. As agreed during the SEIAA
meeting, PP to explore possibility of utilizing
excess treated water in the adjacent area for
gardening before discharging it into sewer
line No physical occupation or allotment will
be given unless all above said environmental
infrastructure is installed and made
functional including water requirement.

 Provision of STP of capacity 50 CMD for 
Redevelopment and 160 CMD for Sale for 
the treatment of waste water. 

 The treated waste water will be reused for 
flushing and gardening to reduce fresh water 
demand.  

 OWC of adequate capacity provided for the 
project to treat biodegradable waste.  

 The compost will be re-used in garden as 
manure.  

 Non-biodegradable waste will be sorted 
into recycled and non-recycled and will 
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be handed over to solid waste 
management facility on daily basis.  

 RG area will be developed over an area 
of 391.54 Sq. meters with the plantation 
of 28 nos of trees of different species. 

v. The Occupancy Certificate shall be issued by 
the Local Planning Authority to the project 
only after ensuring sustained availability of 
drinking water, connectivity of sewer line to 
the project site and proper disposal of treated 
water as per environmental norms. 

 MPCB granted consent to Operate for the 
project vide order no. Format 1.0/CC/UAN 
No. 0000099386/CO2112001538, dated: 
27/12/2021. 

 

vi. Traffic congestion near the entry and exit 
points from the roads adjoining the proposed 
project site must be avoided. Parking should 
be fully internalized, and no public space 
should be utilized. 

 Provision has been made for construction 
vehicles within the site.  
 

vii. PP to provide adequate electric charging 
points for electric vehicles (EVs). 

 We agree to comply. 

viii. Green Belt Development shall be carried out 
considering CPCB guidelines including 
selection of plant species and in consultation 
with the local DFO/ Agriculture Dept. 

 RG area will be developed over an area of 
391.54 Sq. meters with the plantation of 28 
nos of trees of different species. 

ix. A separate environment management cell 
with qualified staff shall be set up for 
implementation of the stipulated 
environmental safeguards. 

 A Separate Environment Management Cell 
with qualified staff has been appointed for 
implementation of the stipulated 
Environmental safeguards.  

 Environmental quality is being monitored 
through external MoEF & CC approved 
laboratory. 

x. Separate funds shall be allocated for 
implementation of environmental protection 
measures/EMP along with item-wise breaks-up. 
These cost shall be included as part of the 
project cost. The funds earmarked for the 
environment protection measures shall not be 
diverted for other purposes. 

 Separate funds have been allocated for 
Implementation of Environmental Protection 
Measures:   
During construction phase:  

 Rs. 35.90 Lakhs have been allocated for the 
entire construction period.   
During operation phase:  

 Capital cost: Rs. 153.25 Lakhs and  
 O & M cost: Rs. 31.37 Lakhs per Annum. 

xi. The project management shall advertise at least 
in two local newspapers widely circulated in the 
region around the project, one of which shall be 
in the Marathi language of the local concerned 
within seven days of issue of this letter, 
informing that the project has been accorded 
environmental clearance and copies of 

 After getting Environmental clearance from 
SEIAA, Govt. of Maharashtra vide letter no. 
SEAC-2014/CR-11/TC-1, dated: 
30/03/2015 we published public notice in 
local newspapers. 

 Please refer Annexure – 16 for 
Advertisement copy. 
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clearance letter are available with the 
Maharashtra Pollution Control Board and may 
also be seen at Website at parivesh.nic.in 

xii. Project management should submit half 
yearly compliance reports in respect of the 
stipulated prior environment clearance terms 
and conditions in hard & soft copies to the 
MPCB & this department, on 1st June & 1st 
December of each calendar year. 

 Submitting six monthly compliance reports 
to;   

 RO, MPCB, Sion, Mumbai.   
 RO, CPCB, Pune 
 RO, MoEF & CC, Nagpur. 
 Environment Department, Mantralaya. 

xiii. A copy of the clearance letter shall be sent by 
proponent to the concerned Municipal 
Corporation and the local NGO, if any, from 
whom suggestions/representations, if any, 
were received while processing the proposal. 
The clearance letter shall also be put on the 
website of the Company by the proponent. 

 Environment clearance copy submitted to 
MCGM.  

xiv. The proponent shall upload the status of 
compliance of the stipulated EC conditions, 
including results of monitored data on their 
website and shall update the same 
periodically. It shall simultaneously be sent to 
the Regional Office of MoEF, the respective 
Zonal Office of CPCB and the SPCB. The 
criteria pollutant levels namely, SPM, RSPM. 
SO2, NOx (ambient levels as well as stack 
emissions) or critical sector parameters, 
indicated for the project shall be monitored 
and displayed at a convenient location near 
the main gate of the company in the public 
domain. 

 Noted. 

C General EC Condition:- 

i. PP has to strictly abide by the conditions 
stipulated by SEAC& SEIAA. 

 Noted 

ii. If applicable Consent for Establishment" shall 
be obtained from Maharashtra Pollution 
Control Board under Air and Water Act and a 
copy shall be submitted to the Environment  
department before start of any construction 
work at the site. 

 MPCB granted consent to establish for the 
project vide order no. Format 1.0/BO/RO-
HQ/EIC-Mu-5853-14/CE/CC-7664, dated: 
19/08/2014. 

 Please refer Annexure – 17 for Consent to 
establish  

 MPCB granted consent to Operate for the 
project vide order no. Format 1.0/CC/UAN 
No. 0000099386/CO2112001538, dated: 
27/12/2021. 
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 Please refer Annexure – 18 for Consent to 
Operate 

iii. Under the provisions of Environment 
(Protection) Act, 1986, legal action shall be 
initiated against the project proponent if it 
was found that construction of the project has 
been started without obtaining environmental 
clearance. 

 Obtained Environment clearance from 
SEIAA, Govt. of Maharashtra vide letter no. 
SEAC-2014/CR-11/TC-1, dated: 30/03/2015  

 Further expansion in EC vide letter no. 
SIA/MH/NCP/58079/2020, dated: 
22/09/2021 

 Please refer Annexure – 19 for 
Environment Clearance copy. 

iv. The project proponent shall also submit six 
monthly reports on the status of compliance 
of the stipulated EC conditions including 
results of monitored data (both in hard copies 
as well as by e-mail) to the respective RO of 
MoEF, the respective Zonal Office of CPCB 
and the SPCB. 

 Submitting six monthly compliance reports 
to;   

 RO, MPCB, Sion, Mumbai.   
 RO, CPCB, Pune. 
 RO, MoEF & CC, Nagpur. 
 Environment Department, Mantralaya. 

v. The environmental statement for each 
financial year ending 31st March in Form-V 
as is mandated to be submitted by the project 
proponent to the concerned State Pollution 
Control Board as prescribed under the 
Environment (Protection) Rules, 1986, as 
amended subsequently, shall also be put on 
the website of the company along with the 
status of compliance of EC conditions and 
shall also be sent to the respective Regional 
Offices of MoEF by e-mail. 

 Environmental Statement (Form-V) for the 
Financial Year 2021-2022 has been 
submitted on MPCB web portal.  

vi. No further Expansion or modifications, other 
than mentioned in the EIA Notification, 2006 
and its amendments, shall be carried out 
without prior approval of the SEIAA. In case 
of deviations or alterations in the project 
proposal from those submitted to SEIAA for 
clearance, a fresh reference shall be made to 
the SEIAA as applicable to assess the 
adequacy of conditions imposed and to add 
additional environmental protection measures 
required, if any. 

 Noted. 

vii. This environmental clearance is issued 
subject to obtaining NOC from Forestry & 
Wild life angle including clearance from the 
standing committee of the National Board for 
Wild life as if applicable & this environment 
clearance does not necessarily implies that 
Forestry & Wild life clearance granted to the 

 NOC from Wild Life Board is Not 
Applicable as per Final Notification reg. 
ESZ of SGNP published by MoEF & CC 
u/no. S.O.3645 (E), dated: 05/12/2016 as 
our project site is not affected by the ESZ 
belt.  
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project which will be considered separately 
on merit. 

4. The environmental clearance is being issued
without prejudice to the action initiated under
EP Act or any court case pending in the court
of law and it does not mean that project
proponent has not violated any environmental
laws in the past and whatever decision under
EP Act or of the Hon’ble court will be binding
on the project proponent. Hence this
clearance does not give immunity to the
project proponent in the case filed against
him. If any or action initiated under EP Act.

 Noted. 

5. This Environment Clearance is issued purely
from an environment point of view without
prejudice to any court cases and all other
applicable permissions/ NOCs shall be
obtained before starting proposed work at
site.

 Noted. 

6. In case of submission of false document and
non-compliance of stipulated conditions,
Authority/ Environment Department will
revoke or suspend the Environmental
Clearance without any intimation and initiate
appropriate legal action under Environmental
Protection Act, 1986.

 Noted. 

7. Validity of Environment Clearance: The
environmental clearance accorded shall be
valid as per EIA Notification, 2006, amended
from time to time.

 Noted.  

8 The above stipulations would be enforced 
among others under the Water (Prevention 
and Control of Pollution) Act, 1974, the Air 
(Prevention and Control of Pollution) Act, 
1981. The Environment (Protection) Act 
1986 and rules there under, Hazardous 
Wastes (Management and Handling) Rules 
1989 and its amendments, the public Liability 
Insurance Act, 1991 and its amendments. 

 Noted. 

9 Any appeal against this Environment 
clearance shall lie with the National Green 
Tribunal (Western Zone Bench, Pune), New 
Administrative Building, 1st Floor, D-Wing, 
Opposite Council Hall, Pune, if preferred, 
within 30 days as prescribed under Section 16 
of the National Green Tribunal Act, 2010. 

 Noted.  
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Compliance as per 

Monitoring the Implementation of Environmental Safeguards 

Ministry of Environment, Forests & Climate Change 

Regional Office (WCZ), Nagpur 

 

Monitoring Report 

 

DATA SHEET 

1. Project type: River - valley/ Mining / 
Industry / Thermal / Nuclear / Other 
(specify) 

: Construction Project 
 
 

2. Name of the project : Proposed ‘Fuego’, Redevelopment project at 
Shuklaji Street, Mumbai. 

3. Clearance letter ( s ) / OM No. and Date
  

:  Obtained Environmental clearance from 
SEIAA, Govt. of Maharashtra vide letter no. 
SEAC-2014/CR-11/TC-1, dated: 
30/03/2015.  

 Further amendment and expansion 
Environmental clearance from SEIAA, 
Govt. of Maharashtra vide letter no. 
SIA/MH/NCP/58079/2020, dated: 
22/09/2021 

4. Location 
a. District ( S ) : Mumbai  
b. State ( S ) : Maharashtra. 
c. Latitude/ Longitude : Lat    : 18°57’46.22 "N 

Long : 72°49’27.23 ”E 
5. Address for correspondence 

a. Address of Concerned Project Chief 
Engineer ( with pin code & Telephone 
/ telex / fax numbers 

: Mr. Javed  Alam 
 

Mr. Hilton Infrastructure 
52/53, Harbor Crest Building, Ground floor, 
Shivdas Chapsi Marg, Mazgaon,  
Mumbai – 400 010. 

b. Address of Executive Project: 
Engineer/Manager 
 ( with pin code/ Fax numbers ) 

: 

6. Salient features 
a. of the project : Redevelopment Building;   

1 Building with 2 wings (wings B & C): 
 Residential (wing B) – 2 Basements + 

Ground + 13 upper floors.  
 Shops (wing C) – 2 Basements + Ground + 

8 upper floors. 
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Sale Building;   
 1 Building with 2 wings (wings A1 & A2): 
 2 Basements + Ground + 1st floor + 2nd to 

5th Podium + 6th to 22nd floor. 
 b. of the environmental management 

plans 
 

: Separate funds have been allocated for 
implementation of Environmental protection 
measures; 

During construction phase;  
 Rs. 35.90 Lakhs have been allocated for the 

entire construction period.  
During operation phase;  

 Capital cost: Rs. 153.25 Lakhs &  
 O & M cost: Rs. 31.37 Lakhs per Annum. 

7. Breakup of the project area 
a. submergence area forest & 

non-forest 
:  Not Applicable 

b. Others :  FSI area: 15,605.49 Sq. meters  
 Non-FSI area: 18,590.87 Sq. meters  
 Total BUA area: 34,196.36 Sq. meters  

8. Breakup of the project affected Population 
with enumeration of Those losing 
houses/dwelling units Only agricultural 
land only, both Dwelling units & 
agricultural Land & landless 
laborers/artisan 

:  Not Applicable 

a. SC, ST/Adivasis :  Not Applicable 
b. Others (Please indicate whether these 

Figures are based on any scientific 
And systematic survey carried out Or 
only provisional figures, it a Survey is 
carried out give details And years of 
survey) 

:  Not Applicable 

9. Financial details  
a. Project cost as originally planned and 

subsequent revised estimates and the 
year of price reference. 

: 
 

Project Cost: Rs. 272.19 Cr 
 

b. Allocation made for environ-mental 
management plans with item wise and 
year wise Break-up. 

: Separate funds have been allocated for 
implementation of Environmental protection 
measures; 

During construction phase;  
 Rs. 35.90 Lakhs have been allocated for the 

entire construction period.  
During operation phase;  

 Capital cost: Rs. 153.25 Lakhs &  
 O & M cost: Rs. 31.37 Lakhs per Annum. 
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c. Benefit cost ratio/Internal rate of 
Return and the year of assessment 

: -- 

d. Whether ( c ) includes the 
Cost of environmental management 
as shown in the above. 

: -- 
 
 

e. Actual expenditure incurred on the 
project so far  

: Rs.272.19  Cr.  

f. Actual expenditure incurred on the 
Environmental Management plans so 
far.  

: Rs. 123.7 Cr. 

10. Forest land requirement 
a. The status of approval for diversion of 

forest land for non-forestry use 
: Not Applicable 

b. The status of clearing felling : Not Applicable 
c. The status of compensatory 

afforestation, if any   
: Not Applicable 

d. Comments on the viability & 
sustainability of compensatory 
afforestation program in the light of 
actual field experience so far 

: Not Applicable 

11. The status of clear felling in Non-forest 
areas (such as submergence area of 
reservoir, approach roads), it any with 
quantitative information 

: Nil 

12. Status of construction :  Total constructed area on site as of 
March 2023 

 Rehab Wing B (Completed upto 13th floor)  
Rehab Wing C (Completed upto 8th floor)  
Sale Wing A (Completed upto 20th floor) 

a. Date of commencement  
( Actual and/or planned ) 

: 26/08/2011 (Actual) 

 

b. Date of completion  
( Actual and/of planned ) 

: December 2026 (Planned) 

 

13. Reasons for the delay if the Project is yet 
to start  

: NA 
 

14. Dates of site visits 
a. The dates on which the project was 

monitored by the Regional Office on 
previous Occasions, if any 

: Nil 

b. Date of site visit for this  
monitoring report 

: Nil 
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15. Details of correspondence with Project  
authorities for obtaining Action 
plans/information on Status of compliance 
to safeguards Other than the routine letters 
for Logistic support for site visits ) 
(The first monitoring report may contain 
the details of all the Letters issued so far, 
but the Later reports may cover only the 
Letters issued subsequently.) 

: -- 
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Notesheet

MUNICIPAL CORPORATION OF GREATER MUMBAI

Application Number : EB/5814/D/A/337/1/Amend

CityZone Name :

MOHAMMAD ALI   SHAIKHArchitect/LE/SE Name :

D WardWard Name :

16 Jul 2019Inward Date :

16 Oct 2020Issued On :

Authority Remark:

Approved as proposed by CE(DP) considering ongoing redevelopment of cessed properties, subject to
following conditions-
1) NOC from Fire Dept. as per proposed plans shall be insisted before issue of plans.
2) MHADA NOC as per DCPR 2034 shall be insisted before endorsing CC.
3) Premium rate for composite and non composite wings shall be as per DCPR 2034.
4) Terraces not permissible free of FSI as per regn. 31(1) shall be counted in FSI.

Municipal Commissioner
Authority_Sign

Page 1 of 1

Name : Iqbal Singh Chahal
Designation : Municipal
Commissioner
Organization : Municipal
Corporation Of Greater Mumbai
Date : 16-Oct-2020 19: 03:11
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MUNICIPAL CORPORATION OF GREATER MUMBAI 
MUMBAI FIRE BRIGADE 

Office of the Dy. Chief Fire Officer (R-I), Byculla ± Regional Command Centre, 
Byculla Fire Station Bapurao Jagtap Marg, Byculla (West), Mumbai-400008. 

 
=================================================================== 
      SUB.:- Stipulating Fire -Protection & Fire-fighting requirements for the construction 

of proposed High-rise Residential-cum-Commercial building on property 
bearing C.S.No.-1/207, 207 & 208 of Tardeo Division, Ward No. D-4042,-
46 & 4039 (D-Ward) situated at 122-138 Shuklaji Street, Mumbai-400008. 

 

         REF:-   i) Online proposal submitted by Shaikh & Associates± Licensed Surveyor. 
  ii) Online File No. ± EB/5814/D/A/CFO/1/Amend. 
---------------------------------------------------------------------------------------------------------------------- 
EXECUTIVE ENGINEER (B.P.) CITY, 
 

In this case, please refer to the N.O.C. stipulating Fire-protection & Fire-fighting 
requirements issued by this department vide no. FB/HR/City/128, dated- 20/04/2011, for 
the proposed construction of High-rise Residential-cum-Commercial building having two 
level basements beyond building line ( which is common for rehab & sale wing) + ground 
+ 1st to 6th parking floors + 7th podium floor + 8th to 50th upper residential floors with a 
total height of 187.80 mtrs. from general ground level up to terrace level. 

 
Further, please refer to the N.O.C. stipulating Fire-protection & Fire-fighting 

requirements  issued by this department vide no. FB/HR/City/610, dated- 04/05/2013, for 
the proposed construction of High-rise Residential-cum-Commercial building with sale 
and rehab wing the two level basement is common for both the wings. The Sale building 
having two level basements common for Sale & Rehab building) + ground floor + 
mezzanine floor + 1st to 4th podium floor, thereafter the building is divided into two wings 
i.e. Wing µA¶ & µB¶, both wings are having 5th to 16th + part 17th upper residential floors 
with a total height of 58.15mtrs. from general ground level up to terrace level. The Rehab 
building comprises of two wings i.e. Wings µC¶ & µD¶ having two level basements 
(common for Rehab and Sale Building) Wing µC¶ comprises of ground floor + 1st to 12th 
upper residential floors with a total height of 38.00mtrs. from general ground level up to 
terrace level & Wing µD¶ comprises of ground floor + 1st to 8th (part upper commercial 
floors with a total height of 30.90mtrs. from general ground level up to terrace level. 

 
LICENSED SURVEYOR HAS NOW SUBMITTED AMENDED BUILDING PLANS AND 
PROPOSED AMENDMENTS AS FOLLOWING: 

 
1) Licensed Surveyor has changed the Nomenclature of earlier approved Rehab & 

Sale Building. Sale building Wing µA¶ & µB¶ is now proposed as Wing µA-1¶ & Wing µA-
2¶, Rehab Building Wing µC¶ is proposed as Wing µB¶ & earlier approved commercial 
Wing µD¶ is now proposed as Wing µC¶ as shown on plans. 

2) Wing µA-1¶ & Wing µA-2¶  (earlier Wing-A & B): 
a) Licensed Surveyor has proposed to delete mezzanine floor from earlier approved 

Wing µA¶ building. 
b) Licensed Surveyor has proposed 1st floor as a commercial floor instead of 

mezzanine floor as shown on plans. 
c) Licensed Surveyor has proposed 02 nos. of car lifts for podium parking instead of 

6.00 mtrs. wide two way ramp as shown on plans. 
d) Licensed Surveyor has proposed 09nos. of flats at 17th floor of Wing µA-1¶ &   µA-2¶ 

instead of 02nos. of gym, swimming pool & open to sky terrace as shown on 
plans. 

e) Licensed Surveyor has proposed 05nos. of additional residential floors i.e. 18th to 
22nd floor over the earlier approved building. By virtue of this, now high rise 
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residential cum commercial Wing µA¶ building comprising of two wings i.e. Wing 
µA-1¶ & Wing µA-2¶ having 02 level basements (-8.30mtrs. level) common for 
Rehab & Sale building + ground & 1st floor for N.R. + 2nd to 5th podium parking 
floors + 6th to 22nd upper residential floors with a total height of 69.95mtrs. from 
general ground level up to terrace level as shown on plans. 

f) Proposed minor changes in planning of staircases & lifts of Sale building          
Wing µA-1¶ & µA-2¶. 

3) Wing µB¶ (earlier Wing µC¶): 
a) Proposed one additional upper residential floor i.e. 13th floor over earlier approved 

Wing µC¶ building. By virtue of this, now high residential Wing B¶ building having 02 
level basements (-8.30mtrs.) common for Rehab & Sale building + part stilt & part 
ground floor + 1st to 13th upper residential floors with a total height of 40.90mtrs. 
from general ground level up to terrace level as shown on plans. 

b) Proposed 05nos. of flats on 12th floor of Wing µB¶ instead of 02nos. of flats & part 
terrace as shown on plans. 

c) Proposed minor changes in planning of Staircases & lifts of Rehab building Wing 
µB¶. 

4) Wing µC¶ (earlier Wing µD¶): 
a) Proposed one additional upper residential floor i.e. 9th floor over earlier approved 

Wing µD¶ building. By virtue of this, now high Commercial Wing µC¶ building is 
having 02 level basements (-8.30mtrs.) common for Rehab & Sale building + part 
stilt & part ground floor + 1st to  9th upper commercial floors with a total height of 
38.30 mtrs. from general ground level up to terrace level as shown on plans. 

b) Proposed 09 nos. of N.R. & part refuge at 8th floor of Wing µC¶ instead of 09 nos. 
of shops & part terrace as shown on plans. 

c) Proposed minor changes in planning of Staircases & lifts of Rehab building Wing 
µC¶. 

5) Licensed Surveyor has proposed minor changes in 02 level basements in each 
wing. However, also proposed few changes in the floor wise users of the building as 
shown on plans & as under; 
 

I] FLOOR WISE USERS ARE AS UNDER:- 
SALE WING µA-1¶ & µA-2¶; 

 Floors Users 
Wing µA-1¶ Wing µA-2¶ 

2nd basement 
(-8.30 mtrs.) 
(Common) 

Surface car parking & 02 wheeler parking by way of 6.00 
mtrs. wide two way ramp+ 02 nos. of space for M.C.G.M. 
Utility + U.G.tanks. 

1st basement 
(-4.90mtrs.) 
(Common) 

Surface car parking & 02 wheeler parking by way of 6.00 
mtrs. wide two way ramp + 03 nos. of space for M.C.G.M. 
Utility + gents & ladies rest rooms + gents & ladies toilets + 
Meeting place + Waiting room + Rain water harvesting 
tank  

Ground floor Double height Entrance lobby + 03 nos. of N.R. +  08 nos. 
of lower level duplex N.R. with internal staircase + society 
office + sub-station + 02 nos. of meter rooms  

1st floor 08 nos. of upper level duplex N.R. with internal staircase + 
01 no. of N.R. accessible by two staircases, 01 staircase 
having protected lobby 

2nd floor (podium) Surface car parking & 02 wheeler parking by way of two 
car lifts + electric meter room.  

3rd & 4th floor (Podium) Surface car parking & 02 wheeler parking by way of two 
car lifts 
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5th floor (podium) 02 tier stack car parking & 02 wheeler parking by way of 
two car lifts & transfer girder beam 

6th floor 06 nos. of flats in Wing A-1 + common Fitness center 
accessible from both Wings + 06 nos. of flats in Wing-A-2 

7th Refuge floor  04 nos. of flats + refuge 
area + part of common 
Refuge area & common 
terrace  

04 nos. of flats + refuge area 
+ part of common Refuge 
area & common terrace 

8th to 13th floors 06 nos. of flats on each 
floor 

06 nos. of flats on each floor 

14th Refuge floor  04 nos. of flats + refuge 
area at two locations 

04 nos. of flats + refuge area 
at two locations 

15th to 22nd floors 09 nos. of flats on each 
floor 

09 nos. of flats on each floor 

Terrace Open to sky (treated as 
refuge area) 

Open to sky (treated as 
refuge area) 

 
REHAB BUILDING- WINGS µB¶ & µC¶ 

 
 Floors Users 

Wing µB¶ Wing µC¶ 
2nd basement 
(-8.30mtrs.) 
(Common)  

Surface car parking & 02 wheeler parking by way of 6.00 mtrs. 
wide two way ramp+ 02 nos. of space for M.C.G.M. Utility + 
U.G. tanks. 

1st basement 
(-4.90mtrs.) 
(Common) 

Surface car parking & 02 wheeler parking by way of 6.00 mtrs. 
wide two way ramp + 03 nos. of space for M.C.G.M. Utility + 
gents & ladies rest rooms + gents & ladies toilets + Meeting 
place + Waiting room + Rain water harvesting tank  

Ground floor (Part 
Stilt) 

Entrance lobby + 02 
N.R. + Meter room + 
OWC + society office + 
surface parking 

Entrance lobby + 02N.R. + 01 No. 
lower level of duplex N.R. with internal 
staircase + Meter room + Space for 
Rehab STP + Surface Parking 

1st floor 06 nos. of flats  01 no. upper level of duplex N.R. with 
internal staircase + 01 no. of lower 
level of N.R. having 05 level i.e. 1st to 
5th floor level. (All levels are 
interconnected to each other by 
internal staircase + 02 nos. of N.R. 

2nd floor  05 nos. of flats 03 nos. of N.R. + 01 no. of 1st mid-
level N.R. of N.R. having 05 level 

3rd floor 05 nos. of flats 05 nos. of N.R. + 01 no. of 2nd mid-
level N.R. of N.R. having 05 level 

4th floor 05 nos. of flats 01 no. of N.R. + 01 no. of 3rd mid-level 
N.R.  of N.R. having 05 level 

5th floor 05 nos. of flats 09 nos. of N.R. + 01 no. of upper level 
N.R. of N.R. having 05 level 

6th floor 05 nos. of flats 14 nos. of N.R. 
7th floor 05 nos. of flats 13 nos. of N.R. 
8th Refuge floor 04 nos. of flats & 

Refuge area 
09 nos. of N.R. & Refuge area 

9th floor 05 nos. of flats Fitness center + recreational area 
10th to 13th floor 05 nos. of flats on each 

floor 
Open to sky terrace (treated as refuge 
area) 

Terrace Open to sky (treated as refuge area) 
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II] DETAILS OF STAIRCASES PROVIDED ARE AS UNDER:- 
 
SALE WING µA-1¶ & µA-2¶: 

Wings Staircase description Width of 
staircase 

Nos. of 
staircase 

Type of 
staircase 

Wing 
µA-1¶ 

Leading from 02 level basement to 
02nd floor (podium) then diverted and 
leads to terrace level  

1,50 mtrs One Enclosed 

Leading from ground to 1st floor 
level. 

1.50 mtrs. One Enclosed 

Wing 
µA-2¶ 

Leading from ground floor to 02nd 
floor (podium) then diverted and 
leads to terrace level  

1.50 mtrs One Enclosed 

Leading from 2nd basement to 1st 
floor 

1.50 mtrs. One Enclosed 

For 
N.R.s 

Internal Staircase-  
Leading from ground to 1st floor 

1.50 mtrs 08nos. 
(one for 
each N.R.) 

Open 

Staircase of each wing is internally located & adequately ventilated to outside air from 
open to sky void above 7th floor. Staircases of the basement having smoke check 
lobby for basement & staircases leading from basement shall be staggered at ground 
floor and then diverted to upper floor as shown on plans. 

 
REHAB BUILDING WING µB¶ & µC¶: 

 
Wings Staircase description Width of 

staircase 
Nos. of 
staircase 

Type of 
staircase 

Wing µB¶ Leading from 02nd level basement 
to terrace level  

1.50mtrs One Enclosed 

Wing µC¶ Leading from 02nd level basement 
to terrace level  

1.50mtrs One Enclosed 

For N.R. Internal Staircase- 
Leading from ground to 1st floor 

1.20mtrs. One  Open 

Staircase of each wing is externally located & adequately ventilated to outside air 
above ground level. Staircases of the basement having smoke check lobby for 
basement & staircases leading from basement shall be staggered at ground floor and 
then diverted to upper floor as shown on plans. 

 
III] DETAILS OF LIFTS PROVIDED ARE AS UNDER; 
 
SALE WING µA-1 & µA-2¶: 
 
Wings Lifts Type Profile Nos. of lifts 
Wing µA-1¶ Passenger lifts Leading from ground to top floor 04 nos. 

Passenger lifts Leading from ground to 1st floor 01 no. 
Wing µA-2¶ Passenger lifts Leading from ground to top floor 04 nos. 
For 
basement  

Passenger lifts Leading from ground to 2nd 
basement floor 

01 no.  

For 
podium  

 Car lifts Leading from ground to 5th Car-
parking (podium) floor 

02 nos. 

One of the passenger lift from each wing shall be converted into fire lift. The lift lobby 
& common corridor at each floor level is ventilated to outside air by open to sky void 
as shown on the plan. The lift lobby at each basement level shall be pressurized and 
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separated from the rest of the basement areas, by a smoke-activated fire resisting 
door of two hours¶ fire resistance as shown on the plan. 

 
REHAB WING µB¶ & µC¶: 
 
Wings Lifts Type Profile Nos. of lifts 
Wing µB¶ Passenger lifts Leading from ground to top floor 02 nos. 
Wing µC¶ Passenger lifts Leading from ground to top floor 02 nos. 
One of the passenger lift from each wing shall be converted into fire lift. The lift lobby & 
common corridor at each floor level is adequately ventilated to outside air as shown on 
the plan. The lift lobby at each basement level shall be pressurized and separated from 
the rest of the basement areas, by a smoke-activated fire resisting door of two hours¶ 
fire resistance as shown on the plan. 

 
IV] REFUGE AREAS PROVIDED IN  EACH WING ARE AS FOLLOWS: 
 
SALE WING µA-1 & µA-2¶:  
 
Wing  Refuge 

floor  
Refuge area 
(required) 

Refuge area  
(proposed) 

At the height of 
from ground level. 

Wing 
 µA-1¶ 
 

7th floor 124.55 sq. mtrs. 62.32 sq. mtrs. + 
Common 140.00  sq. 
mtrs. refuge area for 
Wing µA-1¶ & µA-2¶ 

23.55mtrs. 

14th floor 161.76.mtrs.  161.80 mtrs. 
(on two locations) 43.85mtrs. 

Wing 
 µA-2¶ 
 

7th floor 124.55 sq. mtrs. 62.32sq.mtrs. + 
Common 140.00  sq. 
mtrs. refuge area for 
Wing µA-1¶ & µA-2¶ 

23.55mtrs. 

14th floor 161.29 sq.mtrs.  161.80 sq.mtrs. (on two 
locations) 43.85mtrs. 

In addition to that, terrace of each wing  will be treated as refuge area 
Refuge area calculation shall be verified by E.E.(B.P.) City as per rules & excess 
refuge area above 4.25%  if any, shall be counted in F.S.I. as per D.C.P.R. -2034.  

 
REHAB WING µB¶ & µC¶:  
 
Wing  Refuge 

floor  
Refuge area 
(required) 

Refuge area  
(proposed) 

At the height of 
from ground level. 

Wing µB¶ 8th floor 48.43sq.mtrs.  49.75sq.mtrs.  23.50mtrs. 

Wing µC¶ 8th floor 19.16 sq.mtrs.  20.43 sq.mtrs.  30.50 mtrs. 
        In addition to that, terrace of both wings will be treated as refuge area. In Wing-C 
earlier terrace was treated as Refuge area but since the height of the building is now 
proposed as 38.30 mtrs. the Refuge area is provided on 8th floor & accordingly 
hardship is submitted by the L.S. which is considered herewith. 
Refuge area calculation shall be verified by E.E.(B.P.) City as per rules & excess 
refuge area if any, shall be counted in F.S.I. as per D.C.P.R. -2034. 
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V] OPEN SPACE: 
As per the proposed plans uploaded by Licensed Surveyor the building abuts on 18.29 
mtrs. wide Shuklaji Street on East side as shown on plans. 
 
Open spaces all around the Building as under; 
Sides From building line to plot boundary 
Common open spaces of Wing µA-1¶ & µA-2¶ 
North 6.00 mtrs. to 7.73 mtrs.  
South 6.00 mtrs. to 10.34 mtrs. 
West 6.41mtrs. to 8.17mtrs. joint open space between Sale & Rehab building 
East 2.00 mtrs. to 3.00 mtrs. + 18.29 mtrs. wide Shuklaji Street 

 
OPEN SPACE: 
As per the proposed plans uploaded by Licensed Surveyor the building B & C 
accessible by 6.00mtrs. wide open space of Wing µA¶ which is connecting to 18.29mtrs. 
wide Shuklaji Street on East side as shown on plans. 
Open spaces all around the Building as under; 
Sides From building line to plot boundary 
Wing µB¶ & µC¶ 
North 3.00mtrs. including parking  
South 3.00mtrs. to 5.00mtrs. wide paved R.G. 
West 1.91mtrs. to 3.00mtrs.  
East 6.41mtrs. to 8.17mtrs joint open space between Rehab & Sale building 

 
VI] ACCESS RAMP: 
 

No. of Ramp Width Details 

01 8.00 mtrs. 02 way ramp leading from ground level to 2nd 
basement level 

 
 
THE PROPOSAL IS CONSIDERED FAVORABLY DUE TO FOLLOWING: 
i) The site abuts on 18.29 Mtrs. wide  Shuklaji Street on East side. 
ii) This proposal falls under DCPR 33(7). 
iii) There shall be no compound wall on Road side i.e. East side. 
iv) This department has already issued N.O.C.¶s vide No. i) FB/HR/City/128, dated- 

20/04/2011,(later treated as cancelled)  & ii)  FB/HR/City/610, dated- 04/05/2013.  
v) The L.S has uploaded the C.C. u/no. EB/5814/D/A dated 22/10/2014 issued by 

A.E.B.P.(City-III) stating that the C.C. granted for Rehab Wing µB¶ & µC¶ for entire work 
& further C.C. for Wing A-1 & A-2 up to 12th  floor including podium floors as per 
approved plans.  

vi) Licensed Surveyor has submitted the hardship letter for the proposed building with 
various deficiencies such as provision of staircase, etc & various concessions 
obtained as per the report submitted by Ch.E.(D.P.) for approval of Hon. M.C./Sir. 
Licensed Surveyor has also submitted the Note sheet dated 16/10/2020, for the 
necessary concessions which are approved by Ch. Eng. (D.P.) / Hon¶ble M.C.  

vii) In this case, Licensed Surveyor has proposed high rise Commercial Wing µC¶ building 
(before the changed nomenclature of Wing µD¶ building) having height 38.30mtrs. As 
per C.C. issued by E.E.(B.P) construction work of the building is carried out & 
completed up to 8th floor level. Also Architect has given hardship letter to consider the 
refuge area on 8th floor at the height of 30.50 mtrs. as refuge area on the floors below 
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8th floor is not possible to provide for the reason stated as already allotted to the 
tenants and same is considered.  

viii) Also, Licensed Surveyor has proposed wing A1 and A2 building comprising of 
ground plus 22nd floors where refuge area is required on 21st floor. As per C.C. issued 
by E.E.(B.P) construction work of the building is carried out & completed up to 12th 
floor level. Also Architect has given hardship letter due to planning and space 
constraint, it is not possible to provide reguge area on 21st floor. Architect has 
represented not to insist refuge area on 21st floor which is very small in size and to 
consider terrace as refuge area and same is considered. 

ix) Advanced in-built fire-fighting system such as wet-riser cum down-comer system, 
hydrant system, sprinkler system, Drencher system, fire-alarm & fire-detection 
system, public address system etc. are recommended for the said proposed building. 

x) Architect/Licensed Surveyor has been directed to provide Automatic smoke 
detection system above & below the false ceiling level wherever false ceiling is 
proposed in the building. 

xi)  Now L.S has proposed only one floor above earlier approved 8th floor & will be use    
for fitness center and recreational area hence same is considered. 
 

E.E.B.P.-(City) is hereby requested to scrutinize the plans as per amended 
DCPR2034 & verify civil work and all other requirements pertaining to civil Engineering 
side including open spaces, corridors, staircases, amendments, height, refuge area in 
Sq. Mtrs & floor occupancy of the building. If any changes in the plans other than 
mentioned above then E.E.B.P. (City) shall refer back the proposal to this department for 
revised NOC till then further process shall not be permitted. 

In view of above, as far as this department is concerned, there is no objection 
from fire safety point of view, for the proposed construction of High-rise Residential & 
Commercial building comprising of two buildings i.e. Sale Building & Rehab building, 
Sale Building i.e. Wing µA¶ building comprising of two wings i.e. Wing µA-1¶ & Wing µA-2¶ 
having 02 level basements (-8.30mtrs. level) common for Rehab & Sale building + 
ground & 1st floor for commercial + 2nd to 5th podium parking floors + 6th to 22nd upper 
residential floors with a total height of 69.95mtrs. from general ground level up to terrace 
level. Rehab Building comprising of two wings i.e. Wing µB¶ & Wing µC¶. High rise 
Residential Wing-B is having 02 level basements (-8.30mtrs.) common for Rehab & Sale 
building + part stilt & part ground floor + 1st to 13th upper residential floors with a total 
height of 40.90mtrs. from general ground level up to terrace level and High Commercial 
Wing µC¶ building is having 02 level basements (-8.30mtrs.) common for Rehab & Sale 
building + part stilt & part ground floor + 1st to 9th upper commercial floors with a total 
height of 38.30mtrs. from general ground level up to terrace level as per details shown in 
the enclosed plan signed in token of approval, subject to satisfactory compliances of the 
following requirements. 

 
1. Due to amendments proposed by the Licensed Surveyor in the amended building plans, 

it is very much necessary to suggest amendments in some of the earlier N.O.C. 
requirements & additional N.O.C. requirements have to be stipulated from Fire Protection 
and Fire Fighting installations point of view.  
 

2. Earlier N.O.C.¶s of Fire Protection & Firefighting requirements issued by this department 
vide No.- FB/HR/City/610, dated- 04/05/2013 shall be strictly adhere to along with 
modified following stipulated amendments & additional Fire Protection & Firefighting 
requirements: 
 

3. Amendment to the requirement Sr. No. 15E) of NOC No. FB/HR/City/610, dated- 
04/05/2013  
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Automatic Sprinkler System (for each wing of Rehab & Sale Building) 
The Automatic sprinkler system in each shop, each N.R., each flat, society office, fitness 
center, recreation area, pump room, lift lobby, common corridor at each floor level of 
each wing, each building and entire basement & podium including car parking area as 
per the standards laid down by  N.B.C./T.A.C. or relevant I.S. specification. 

4. Amendment to the requirement Sr. No. 15f) of NOC No. FB/HR/City/610, dated- 
04/05/2013  
Automatic Smoke Detection System (for each wing of Rehab & Sale Building) 
Each electric meter room, each lift machine room, each shop, each N.R., fitness center, 
recreation area, society office, pump room of the building shall be protected with 
Automatic smoke detection system with main console panel at ground floor level.  

 
A)  ELEVATION FEATURES: (for Wing µA¶ & µB¶)  

As shown on plan, elevation features/treatment shall be given as per the MCGM 
guidelines & DPCR-2034. 
 

B) OTHER NOC / PERMISSIONS:  
 Necessary permissions / N.O.C. for licensable trade activity, addition/ alteration, 
interior work, etc. shall be obtained from competent Municipal Authorities & CFO¶s 
Department. 
 

5. No any other changes except mentioned above as shown on the uploaded plans 
shall be carried out in the building unless/until permitted by this department. 
 
The concerned party has paid scrutiny fees time to time as mentioned below; 
Sr. 
No. 

Type of 
Proposal 

Total Gross 
built up area 
in(Sq. mtrs.) 

Scrutiny fee 
paid in (Rs.) 

Receipt No./SAP 
Doc. No. 

Date 

1 Proposal 32699.90  Rs.5,15,000/- 1673293 
1000612839  

08/06/2010 

------- Rs. 50,000/- 1676434 
1000622313 

22/06/2010 

2 1st 
Amendment 

32699.90 Rs.2,52,500/- 1774292 
1001380350 

13/03/2013 

2 Now 2nd 
Amendment 

Now the Architect has certified the Gross built-up area as 
37178.00 sq.mtrs. & has paid online additional Scrutiny fees of 
Rs. 1,37,6000/- vide Receipt no-0008787 & 0008788 & SAP Doc 
No-100942760 Dated 2/12/2020 & Also paid Rs 2/- on auto-
generated Challan no. CHE/CFO/46867/20 on 09/12/2020 as per 
revised schedule of fees. 

However, E.E.B.P. (City) is requested to verify the total gross built-up area and 
inform this department, if the same is found to be more for the purpose of levying 
additional scrutiny fees, if required. 
 
Note:  
a. The firefighting installation shall be carried out by approved licensed agency.  
b. The area calculation shown in the enclosed plan shall be checked by E.E.B.P.(City).  
c. E.E.B.P.(City) is requested to scrutinize the plans as per amended D.C.P.Regn. & 

verify entire civil work & all other requirements pertaining to civil engineering side 
including open spaces, corridors, staircases, amendments, height and refuge area in 
sq. mtrs. & floor occupancy of the building. The width of abutting road & open spaces 
are mentioned in plans as submitted by the Architect attached herewith. These 
parameters shall be verified by E.E.(B.P.) as per the concerned Regulations of 
DCPR-2034/DCR-1991 (as applicable) before granting any permission 
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(I.O.D./C.C./further C.C.), if found any contradiction, this proposal/ Requirement letter 
shall be referred back to this Department for revised remarks from fire safety point of 
view.  

d. E.E.B.P.(City) shall verify the proposal in context with the relevant Regulations of 
DCPR-2034/DCR-1991 (as applicable) & verify the compliance as per same. If the 
same is not complied with, this proposal shall be referred back to this department for 
issuing fresh remarks from fire safety point of view. 

e. The schematic drawings/plans of automatic sprinkler system, automatic smoke 
detection system, wet riser system, public address system, manual fire alarm system 
shall be got approved from CFO. 

f. The area, size, etc. for the sprinkler system, detection system, fire alarm system, wet 
riser system, public address system, electrical duct, etc. to be verified & examined by 
MEP Consultant. 

g. Separate necessary permission for any licensable activity shall be obtained from 
concerned department of MCGM/CFO¶s department till then shall not be allowed to 
use. 

h. There shall be no any tree located in the compulsory open spaces or in the access 
way near the Entrance gates. 

i. This Requirement letter is issued only from Fire Protection & Fire-Fighting 
requirements point of view on behalf of the online application from Architect without 
prejudice to legal matters pending in court of law, if any. Any matter pertaining to 
authenticity or legality shall be cleared by concerned Owner/ Occupier/ 
Developer/Architect, etc. 

j. The plans approved along with this Fire safety requirement letter are approved from 
Fire Risk / Fire Safety point of view only. Approval of these plans does not mean in 
any way of allowing construction of the building. It is Architect / Developers 
responsibility to take necessary prior approval from all concerned competent 
authorities for the proposed construction of the building. 

k. As per section 3 of Maharashtra Fire Prevention and Life Safety Measures Act- 2006, 
it is the liability of Owner/Occupier to provide & maintain the Fire Prevention & Life 
Safety Measure in good repair and efficient condition at all the time in accordance 
with the provisions of Maharashtra Fire Prevention and Life Safety Measures Act or 
the Rules. 

 
 
 
 
 
 
    Scrutinized & prepared by                                 Approved by 
   DIVISIONAL FIRE OFFICER                                          DY. CHIEF FIRE OFFICER 
     MUMBAI FIRE BRIGADE                                              MUMBAI FIRE BRIGADE   
 

Atmaram 
Jagdambapr
asad Mishra

Digitally signed by 
Atmaram 
Jagdambaprasad 
Mishra 
Date: 2021.02.08 
21:01:42 +05'30'

HEMANT 
DATTATR
AY PARAB

Digitally signed by 
HEMANT 
DATTATRAY PARAB 
Date: 2021.02.09 
18:58:18 +05'30'
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Maharashtra Pollution Control Board
61c99c68a6538422af97f190

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/2e059c9f21cd7a0c0bf4e02dafe0eb960c81f01a0131472baeaab5c684617f27
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Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
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Maharashtra Pollution Control Board
61c99c68a6538422af97f190

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/2e059c9f21cd7a0c0bf4e02dafe0eb960c81f01a0131472baeaab5c684617f27
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Maharashtra Pollution Control Board
61c99c68a6538422af97f190

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/2e059c9f21cd7a0c0bf4e02dafe0eb960c81f01a0131472baeaab5c684617f27
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Maharashtra Pollution Control Board
61c99c68a6538422af97f190

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/2e059c9f21cd7a0c0bf4e02dafe0eb960c81f01a0131472baeaab5c684617f27
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Maharashtra Pollution Control Board
61c99c68a6538422af97f190

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
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Maharashtra Pollution Control Board
61c99c68a6538422af97f190

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
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